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(Secomd Amendment) Bill

[Mr, Speaker]

from time to time, the members
.of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, three members from
among themselves to serve as
members of the Central Advisory
Board of Education.”

The motion was adopted.

LIFE INSURANCE CORPORATION
(SECOND AMENDMENT) BILL®

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move....

Shri 8. C. Samanta (Temluk): 8ir
1 want to raise a point of order before
you ask the hon Minister...

Mr. Speaker: Let him make the
motion and then I will consider the
point of order.

Shri T. T. Krishnamachari: Sur, I
beg to move for leave to introduce the
“Life Insurance Corporation (Second
Amendment) Bill, 1857,

Mr. Speaker: Now that the motion
‘has been made, let us hear the point
of order.

Shrl S, C. Samanta: My point of
.order 1s that taxation proposals on
railway passenger fares ...

Mr. Speaker;: I am sorry hon. Mem-
ber will kindly wait till I come to
the other Bill. This is a different Bill.
The hon. Member seems to be so full
of the point of order. I shall now put
the motion to the House. The ques-
tion is:

“That leave be granted to intro-
duce the Life Insurance Corpora-
tion (Second Amendment) Bil),
1957.”

The motion wag adoptea.

Shri T. T. Krishnamachari: Sir, 1
introduce the Bill.
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RAILWAY PASSENGER FARES
BILL

The Minister of Pinance (Bhri T. T.
Krishnamacharl): Sir, I beg to} ruove:

“That the Bill to provide for
the levy of a tax on railway fares,
be taken into consideration.”

Shri 8. C. Samanta (Tamluk): B8ir,
before he proceeds I want to raise my
point of order. My point of order is,
taxation proposals on railway passen-
ger fares, introduction of a Bill for
the purpoge and piloting the Bill in
the House by the hon. ¥inance Minis-
ter are unconstitutional and unconven-
tional, unprecedented and unjustified,
inappropriate and inequitable.

The Government will say, we have
a provision under article 269(1) of the
Constitution which says:

“The following duties and taxes
shall be levied and collected by
the Government of India but shall
be assigned to the States in the
manner provided in clause (2),
namely:—

(c) terminal taxes on goods or
passengers carried by railway, sea
or air;

(d) taxes on railway fares and
freights;”

Here the Constitution has given power
to the Government of India for taxing
railway fares We know that on behalf
of the Government of India the
Fingnce Minister can levy a tax and
can bring a Bill. But, at the same
time, we should not forget the rail-
way conventions that were accepted in
1924, ratified afterwards, and lastly it
was ratified by a Committee in 1954
of which you, Sir, were the Chairman. -
By this convention railway finance has
been separated from the general
finance, and the overall improvement
of the Railways has been conferred
upon the Railways,

Mr. Speaker: What is the point of
order?
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Shri Ranga (Tenali): He has stated
that in the beginning, that it {s un-
constitutional.

Shri 8. C. Samanta: 1 am against
the piloting of the Bill by the Finance
Manister.

Mr, Speaker: If the Railway Minis-
ter pilots 1t?

Shtl 8. C. Samanta: Then I shall be
glad.

Mr. Speaker: 1 understand the point
of order,

Shri 8. C. Bamanta: My fear 15 that
the Railway Minister 13 not piloting
the Bill because by this taxation the
Railway Finance is being affected. By
convention we have allowed the Rail-
ways to separate its finance and give
a lump sum to the general revenue.
By this taxation, I say that the Rail-
way Finance has been disturbed in
such a manner that the Railway Minis-
ter has not been allowed to introduce
this Bill. I apprehend, Sir, that the
object and the j)oint responsibility
which the Council of Ministers have,
did not agree. It may be so. There-
fore, as a Member of this House I
must put before you, Sir, and the
House the exact position. Why should
such things be done? Councils of
Ministers are responsible for the Gov-
ernment of India, not by law but by
convention also.

Mr. Speaker: The hon. Member 1s
straying away to other matters. The
hon Finance Minister has introduced
the Bill on railway passenger fares.
The other day, I think in the speech
of the hon. Railway Minister on his
budget, the Railway Minister said that
so far as these railway fares are con-
cerned, his colleague, the Finance
Minister, would introduce a Bill.

Shrt T. T. Krishnamachari: He
merely said that he is considering the
matter.

Mr. Speaker: Yes. When I was
listening to it, I even thought that it
need not have been referred to if only
some consideration has been there
about the Bill. It might not have been
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referred to, but it 'is an individuail
case. Now, whatever might be the
propriety, taxation mesasures can be
introduced by the hon. Finance Minis-
ter and if perchance the Railway
Minister introduces it, or wanted to
introduce any other Bill, he can do it.
Any Member of the Government can
certainly pilot a Bill introduced by
another Member or introduce a Bill
himself. Special and exceptional pro-
visions have been made to enable the
Government as a whole to take charge
of the Government business.

Shri Bimal Ghose (Barrackpore):
Apart from the Constitution, on merits
there is this difference, because if it
was piloted by the Railway Minister,
the revenues would have gone to the
raillways. Here, the revenues go to the
States. There is a lot of difference,
{Interruptions). By increasing the
fares, the railways get it. .

S8hrl Ranga: This 183 a surcharge om
the railways and naturally the rail-
ways cannot be expected to make pro-
posals. It is for the Finance Minis-
ter Whether railway fares also are to
be treated as part of the general
revenue3 or ngt is another matter, in
which this House can exprees its
opinion when the Bill comes for
detailed consideration. But certainly,
the Finance Minister is entitled to
bring it up and he is within his rights
to levy any surcharge of any kind,
including the posts and telegraphs and
other subjects also. Therefore, I think
it is in order that this Bill should
be introduced by the Finance Minjster.

Shri Mohamed Imam (Chitaldrug):
It has to be made clear whether the
proceeds of this tax will go to the
railway revenues or to the general
revenues or whether it will be consti--
tuted into a fund for the development
of the railways.

Shri 8. C. Samanta: There is another
point in this regard. The Terminal
Tax Bill was allowed to be introduced
and piloted by the then Deputy Minls-
ter of Railways, in 1858. 8o, that ocon-
vention continues and I want that con-
vention to continue now.
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Shii T. B, Vittal Rac (Khammam):
May ! make & submission? Can we
consider this Bill without amending
the resolution which we had passed in
this House about the railway. finances
and the general finances being divided?
Can we introduce this Bill and pass
it without amending that resolution
which was passed in this House in
19547

Shi N, BR. Manisamy (Vellore): 1
rise to another point of order,

Mr. Speaker: Let me dispose of this
point of order.

Shrt N. BR. Munisamy: Not about
this, but it is another one.

Mr. Speaker: Even about this, let
him wait. If it is not about this, then,
he can wait certainly.

Shri T. T. Krishnamachari: I would
have explained this position in the
course of my speech. The point that
my hon. friend hes missed 1s that this
15 a taxation measure. It has nothing
to do with railway revenues as such.
It 8 true that so far as railway
revenues ®re concerned, we have a
convention and the hon. Members
would have understood that such a
convention was ratifled by Parliament
in respect of the separation of rail-
way revenues and the determination
of the amount that the railway
revenues should give to the general
revenues, But 1t must also be recog-
nised by the hon. Members that that
convention is for accounting purposes.
All our moneys are in the Consoli-
dated Fund and there 15 a certain
amount of responsibility so far as the
Government as a whole is concerned
with regard to the financial structure
and the operation of finances m the
Consolidated Fund. As you have
rightly pomnted out, Sir, it might have
been done by the Railway Minister or
by his Deputy or by myself or by my
Deputy Somebody else might have
taken charge of it. But that does not
necessarily mean that there is any
prescriptive right in regard to any
particular Minister in regard to the
introduction of any Bill which affects
the Government of India.
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But the whole issue is completely
divorced from the context of this parti-
cular measure. The basis of this
particular measure is article 289 of
the Constitution which my hon. friend
knows very well, Article 280 reads
thus:

“The following duties and taxes
shall be levied and collected by
the Government of India but shall
be assigned to the States in the
manner provided in clause (2)
namely:;—

(m) duties in respect of succes-
sion to property other than agri-
cultural land;

(b) estate duty In respect of
property other than agricultural
land;

(c) terminal taxes on goods or
passengers carried by railway, sea
or air;

(d) taxes on railway fares and
freights;

(e) taxes other than stamp
duties on transactions in stock-
exchanges and futures markets;

(f) taxes on the sale or pur-
chase of newspapers and on
advertisements published therein;

(g) taxes on the sale or pur-
chase of goods other than news-
papers, where such sale or pur-
chase takes place in the course of
inter-State trade or commerce.”

So, these are purely taxation pro-
posals which have emanated from the
Government of India and the Govern-
ment of India should place them before
Parliament, collect the taxes, and the
procecds available to the States will
be apportioned in & manner suggested
in clause (2) of article 288.

We have had Bills of this nature
before The House has passed those
Rills and this is absolutely no diffe-
rent, so far as its character is con-
cerned, from the Estate Duty Bill or
the Stamp Act which were passed by
this House sometime back. The dis-
position of this particular amount
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which will Be collected is to be on the
basis, as I maid, of glause (2) of article
269. In this particular matter, I should
be presently saying that I have asked
for the guidance of the Finance Com-
mission. So, it is merely p taxation of
certain sources for the purpose and
for the benefit of the States, The
guestion of general revenues profiting
from the railway income does not
arise, because the whole proceeds of
this taxation do not go to the general
revenue. They go to the States.

So far as article 268 is concerned,
it is an obligation. If we have to find
revenues for the States, there is an
obligation laid on the Government of
India to use these sources and collect
taxes therefrom and make them over
to the States for their own purposes
So, the position is crystal clear 7The
convention is there. If I come with the
proposal or if my colleague, the Rail-
way Minister, comes with a proposal
that we will be transferring a larger
amount, then, what is normally done,
which would not be any breach of that
convention, is, naturally, we have to
come to Parhament and mention it
and the Parliament might approve of
that change or it might not, or the
convention may be revoked or altered
with the permission of Parliament.
The convention 1s not at all affected,
because the collection of this tax does
not form part of the revenues either
of the railways or of the combined
revenues of the Central Government,
whether of the railways, posts and
telegraphs or other sources. So, I can-
not see how the convention can be
brought in merely as an estoppel
There is article 269 where the duty is
laid on the Central Government to
taken action at the time which is ap-
propriate.

Mr. Speaker: I do not think the
railway convention, in any way, stands
in the way of a Bill of this nature
being brought before this House by
the hon. Finance Minister. It is open,
under article 269, for the Central Gov-
ernment to impose any tax mentioned
in that article. This tax on rallway
passenger fares is not an increase of

30 AUGUST 1957

Yarex Bill" 16918
fare in the sense that the railway fare
it increased for the purpose of adminis-
tration of the railway by the Railway
Administration. An incresse of fame
in that case does not require the sanc-
tion of this House, or, in a sense, a
sanction by way of a taxation measure.
Of course, in the budget speech, the
hon. Minister of Finance and the hon.
Railway Minister also referred to the
fact that they might increase the rail-
way fares, third-class fares and so on.
But these fares and rates do not come
as an annual measure or an annual
feature here, requiring the approval
of the House. It is not considered to
be a tax It is only a fare for the
gservices. So far as this tax is concern-
ed, 1t is a tax pure and simple, and
the proceeds of this tax go entirely
to the States. Not a pie of it becomes
part and parcel of the Consolidated
Fund, as is set out in clause (2) of
article 269 of the Constitution, which
reads thus:

“The net proceeds in any finan-
cial year of any such duty or tax,
except in so far as those proceeds
represent proceeds attributable to
Union territories, shall not form
part of the Consolidated Fund of
India, but shall be assigned to the
States within which that duty or
tax is leviable in that year.,..)”

and so on. The Central Government
is only the collecting agency So far,
as this matter is concerned, this is tax
pure and simple. This is not money or
any fare which goes to the Railway
Administration, in which the Conven-
tion has to be respected, which divides
the surplus revenues of the railways
between the Railway administration
and the States. I do not find there is
any point of order and the proper per-
son to pilot this Bill is not the Rail-
way Minister, but the Finance Minis-
ter; and, he has rightly done so.

Shri N. R. Munisamy: My point of
order is thet this is beyond the legis-
lative competence of this Parliament
in this sense. From the Statement of
Objects and Reasons, I find that the
hon. Finance Minister lays his claim
only under article 289(1) of the Con-
stitution But{ we have to find the
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{Shri N. R. Munisamy)

genesis of this article 209(1). He has
quoted item 89 in the Seventh Sche-
duled wherein it is said:

“Terminal taxes on goods or
passengers, carried by railway, sea
or air; taxes on railway fares and
freights.”

This has been bodily lifted from the
Government of India Act, 1938,

Mr. Speaker: Item 89 of the Seventh
Schedule—it is in the Union List.

Shri N. R, Munisamy: Yes; he has
laid his finger on that item “taxes on
ratlway fares and freights”. How this
has come into operation has to be
looked into by going into its history.

Mr. Speaker: What 15 the trouble?
What is the objection?

Shri N. R. Munisamy: This is beyond
the legislative competence of this
Parhament in the sense that it has
been bodily incorporated from the
Government of India Act, 1935, where-
in item No. 58 in List I of the Seventh
Schedule is the same as has been
incorporated here. Just as Mr. SBamanta
has said, the finances of the railways
have been severed from the Govern-
ment of Indin When the companies
were running the railways ..

Mr. Speaker: What is the point of
order?

8hri N. R. Munisamy: The point of
order is that it 18 beyond the legis-
lstive competence of this House.

Mr. Speaker: Why?

Shri N. R. Munisamy: The point is,
the money was recovered by the com-
panies in those days and the tax on
that could be levied by the Central
Government. In the early part of 1920,
the Government of India was making

good the loss. ..

Mr. Speaker: 1 have understood.
The hon Member has not said it ex-
pressly What he says 1s this; it I
differ from the hon Member, he will
correct me. He says, before 1935, the
rallway administration was in the
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hands of private companies. They
imposed the fares and the money went
to them, Then the Government of
India had a right under the Govern-
ment of India Act, 1933 to impose a
tax on fares and frieghts imposed by
u private agency. Now he says the
Government itself imposes the tax
after the railway administration has
become part and parcel of the Gov-
ernment. He wants to know whether
a tax can be imposed by Government
upon fares and freights imposed by
itself. Is that bis point?

Shri N. B. Munisamy: Yes, Sir.

Mr. Speaker: I am glad I have
understood the hon. Member correctly.
The position 1s, there are surcharges.
Hon. Members will try to look into
the past history of legislation. Govern-
ment impose a tax and on that they
impose a surcharge. We have the sur-
charge on income-tax, the surcharge
on the salt tax and so on. From time
to time the Government impose sur-
charges. When once a tax is levied,
instead of increasing the tax, they can
say they impose another tax or a sur-
charge on that tax There is nothing
harmtful in that; there is no good
invoking the aid of the Government
of India Act, 1935.

Shri Sadhan Gupta (Calcutta-East):
Another point of order.

Mr. Speaker: Is it generally intend-
ed that this Bill should not go on?

shri Sadhan Gupta: There is no
doubt about that but that is not the
object of the point of order. The point
of order is that this Bill does not
contain a financial memorandum, as
expenditure is litkely to be incurred
in the collection of this tax. The
memorandum on delegated legislation
says:

“In the case of railways adminis-
tered by companies, it is neces-
sary to regulate the collection of
taxes under this law by means of
rules made by the Central Gov-
ernment.”
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The next Ae:\tence is important:

“The tax may also have to be
collected by otber authorities on
behalf of the ruilways.”

When other authorities collect the tax
on behalf of the rallways, it neces-
sarily involves a certain expenditure.
It is not as if the rmlways themselves
collect it. The Government concedes
a situation when authorities, other
than the railways will have to assist
in collecting this tax on fares,
Obviously the reference is to railways
under company management, whatever
railways may be there. In that cuse, it

is conceivable that some amount of .

public expenditure will be involved.
Rule 68 of the Rules of Propedure
says:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum which shall
invite particular attention to the
clauses involving expenditure and
shall also give an estimate of the
recurrtng and non-recurring ex-
penditure 1nvolved in case the Bill
1s passed into law”

Therefore, this idea must be given to
us before we can effectively consider
this Bill and decide our attitude
towards this B:ll, not to speak of the
fact that such ciauses should be print-
ed 1n thick type and so on The main
thing is that expenditure will be in-
curred mn collecting the tax on fares
through authorities other than the rail-
way administration and the 1dea of
such expenditure will have to be given
te us in order that we may appreciate
the amount of expenditure that is
involved and make up our minds
accordingly

Shri T. T. Krishnamachari: If the
hon Member reads again rule 69, he
wiil find that the Consolidated Fund
is not responsible for the distmbution
of this money In any event, he ulso
concedes that the collection of tax on
railway fares will not mean any extra
expenditure, which is such as to be
atated here, He says there may be
other agencies through which we
collect the money. I do not think there
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is any other agency at the present
moment,

Shri Sadhan Gopta: You say it

Mr. Speaker: It is inh the memoran-
dum on delegated legisiation.

Shri T. T. Krishnamachari: I do not
think any expenditure is going to be
incurred for the collection of this tax.
Even granting that it is so, the fact 1s
that it does not come in, so tar as this
provision is concerned. The provision
of rule 69 is specifically intended to
indicate to the House what will be the
effect on the Consolidated Fund of
India by means of the expenditure
that may be incurred in a particular
manner Even if there 15 any expendi~
ture, 1t will go in reduction of the
amount that we pay to the States.
Tomorrow if I want to claim from the
States some money for the service
charged by the raillways, it goes in
reduction of the amount that 1s ex-
pended, because the tax itsell! 1s not
going to be credited to the Central
revenue as such If, therefore, any
expenditure 1is wncurred, 1t will go in
reduction of the amount given to the-
States Therefore, having considered
the matter, we find that there is no
necessity for a financial memorandum.
The suggestion made by the Secre-
tarmmt at one time was that it would
be much better in future that we have
the last page of the Bill as “Financial
memorandum--nil; memorandum on
delegated legislation—m!” If we can
have a form printed showing “nil”,
this question should not arise, because”
all that we have to do 1s to explain
why we say there is no need for such
a memorandum, instead of an absence
which looks as though it i3 an over-
sight

Shri Sadhan Gupta rose— -

)

Mr. Speaker: The hon. Member has
not got this right to go on arguing.
He has placed the matter before me
and I have heard the hon Finance
Minister

So far as this matter is concerned,
I do not think there ig any point of
order for this reason that a financial
memorandum is required under rule
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[Mr. Speaker]

69(1) only when expendjture is involv-
ed. I am not in a position to say
whether the expenditure need neces-
sarily be from the Consolidated Fund
or not, having regard to the general
wording there. It says:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum * which shall
invite particular attention to the
clauses involving expenditure and
'shall also give an estimate of the
recurring and non-recurring ex-
‘penditure involved in case the Bill
is passed into law.”

‘Once Parliament passes legislation,
whether the proceeds go to the States
or whether they go to the Consoli-
dated Fund of India or not, if it
involves expenditure, there is to be a
statement so that Parliament may
have an idea of what the purpose is.
The Financial memorandum will
invite attention to the clauses involv-
ing expenditure. Where the expendi-
ture outweighs the income, Parliament
1may say, we are only making a grant
to the States, after all it is an infruec-
tuous grant, there is nothing to be
gained, the overhead charges are so
much. Therefore, I do not want to
restrict the scope of rule 69(1), to only
that expenditure which comes out of
the Consolidated Fund. This shall not
constitute my final opinion so far as
this matter is concerned because I am

going to dispose of the point of order
on another matter.

This Bill does not involve any
expenditure. The same Railway
department collects. Instead of one
rupee, it is one rupee four annas or
five annas. é’l'he same person, the same
ticket. Po sibly, instead of Re. 1,

Rs. 1-4-0 is to be printed upon that.
Nothing more than that.

So far as other authorities are con-
<cerned, I cannot contemplate any
other authority. Though in delegated
legislation some other authority is con-
templated, how can there be a third
party? They have said here in the
wules that some other authority shall
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be constituted. He must be given
powers. It is merely stated in the
delegated legislation provision that the
Central Government may by notifica-
tion make rules to regulate the collec-
tion by or on behalf of the railway
administration of the tax levied under
this Act and provide for the authority
to which, and the time and manner in
which the tax shall be paid, and pres-
cribe the form. There is no other
collecting authority.

Shri Sadhan Gupta: The wording is,
“collection by or on behalf of”.

Mr. Speaker: There cannot be a
delegation of delegation. The hon.
Member who is a lawyer knows that
an agent cannot delegate his powers.
If the railway administration is asked
to collect,” the railway administration
cannot further delegate to some per-
son. Power is given to constitute. Let
us not be carried away by a loose

statement regarding delegated legis-
lation.

Shri Bimal Ghose: It is deliberate.

Mr. Speaker: The hon. Member will
not stand by it now. No authority is
contemplated to be constituted here

" which will involve any expenditure. 1

do not think there is any point of
order. There is no expenditure involv-
ed. The hon. Minister will continue.

Shri Sadhan Gupta: I want a clari-
fication, Sir.

Mr. Speaker:

No further clarifica-
tion.

Shri Sadhan Gupta: It is not dele-
tion of delegation. The authority
prescribed will collect on behalf of
railway administration. It is not that

the railway administration will dele-
gate.

Mr. Speaker: The body of the Act
does not mwake any provision for
entrusting this to anybody other than
the railway administration.

Shri Sadhan Gupta: I refer to clause
6(2)(a). It is collection by or on
behalf of the railway administration.
It must be some one else.
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Mr, Spesiker: Regulate the collection
by or on behalf of the railway adminis-
tration of the tax levied under this
Act—what is this guthority that is
contemplated?

Sardar Hukam Singh (Bhatinda):
There are out-agencies and ugents
employed by the railwpys to Iissue
tickets and collect the fares. They are
doing that business particularly in the
hill stations and other places. Some-
times, joint tickets are issued, motor-
cum-rail. They have these authorities.
Perhaps, they may be contemplated.
1 cannot say what the hon. Minister
or the draftsmen have in mind. What
I can conceive is, these agencies are
already there and they are doing the
job also. They may be asked to collect
as they are doing the railway fares
already.

The Minister of Rallways (Shri
Jagjivan Ram): That is what 1 was
going to say. At present the Railways
have got certain agencies an a certain
commission basis. 'Then, again, we
have a number of private railways.
They also book through tickets from
their stations on certain conditions
which we have between us, These will
be the agencies which will collect
these things on behalf of the railwmy
administration, and that would be
according to certain arrangements that
we have already existing.

Mr. Speaker: The out-agencies must
be given some commuission. What is the
commission?

Shri Jagjivan Ram: I cannot say
ofthand There are certain arrange-
ments for that.

Mr. Speaker: Therefore, 1t involves
expenditure. An expenditure state-
ment is necessary. It does involve
some expenditure which will come out
of accrual.

All right. So far as this Bill is con-
cerned, for any expenditure, this rule
would not be in force now. We have
got, under the rules, the right to
exempt. Iz the House in favour of
exempting this Bill from the operation
of the rule?
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Some Hea. Menbeu Yes,
Some Hon. Members: No.

8hri Sadhan Gupta: There must be
motian for suspension by the Leader
ot the House.

Shri T. B. Vittal Rao: Let them come
well prepared. You may take it up
tomorrow.

My, Speaker: The rule is, any Mem-
ber may, with the consent of the
Speaker move that any rule may be
suspended in its application to a parti-
cular motion before the House for the
time being. Inasmuch as out-agencles
have to be paid, I think it involves
expenditure.

Sardar Hukam 8ingh: The out-
agency is paid some proportion of the
money that is collected for the ticket.
If 1t 18 80, there would be no extra
charge.

Shri T. T. Keishnamachari: It would
be safer to permit me to move that
the rule be waived.

Mr. Speaker: Yes.

Shri T. T. Krishnamacharl: I beg to
move:

“That Rule 68 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in so far as it
requires that a Bill 1nvolving
expenditure shall be accompanied
by a Fimancial Memorandum be
suspended in its application to the
Railway Passenger Fares Bill,
1957."

Mr, Speaker: In the peculiar circum-
stances, to avoid any delay so far as
this matter is concerned: with this
rider that the hon. Minister will place
before the House an expenditure state-
ment as early as possible.

Shri Jagjivan Ram: Yes.

Some Hon. Members: Take it up
tomorrow.

Mr. Speaker: Do you mean to say
that anything turns upon the small
corimission to the out-agency so far
as this Bill is concerned?
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Shri T. B, Vittal Rao: We can take
it up tomorrow. Why have some bad
srecedent?

Mr. Speaker: Hon. Members are also
interested in & way in getting through
the work. He has asked me to take it
tomorrow. He cannot go on catching
hold of me and pushing me down. All
that he can say is that the memo must
be submitted. I have heard him. I
shall put it to the vote of the House.
It is not a serious matter, If I am con-
vinced that it is such a serious matter
as to require postponement, if hon.
Members cannot consider this Bill
because of the small amount paid to
out-agency, I would certainly put it
off to some other day. This does not
stand in the way,

Shrl Bimal Ghose: May I make a
submission, Sir?

Mr. Speaker: No; I have heard
enough.

S8hri Bimal Ghose: This is a techni-
cal ground. We shall have now the
beneflt of it, just as technical points
are often held against us.

Mr. Speaker: The question is:

‘“That Rule 69 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in so far as it
requires that a Bill involving
expenditure shall be accompanied
by a Financial Memorandum be
suspended {n its application to the
Reailway Passenger Fares Bill,
1957.”

Those in favour may say ‘Aye’.

Several Hon. Members: rase Aye.
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Mr. Spenker: Those aguinst may
say ‘No'. (Some Homn, Members: Xo.)
The Ayes have it )

Bome Hoa. Mambers: The ‘Noes’
have it.

Mr. Speaker: Let them rise in their
seats.

Some Hon. Members: Let the bell
be rung.

Mr. Speaker: I am not bound to
call a division for everything.

Shri Sadhan Gupta: When it is
challenged, you are bound unless that
rule is also suspended on a division.

Mr. Spesker: 1 can declare it by
vaices.

Some Hon. Members: No, Sir,

Mr. Speaker: I can ask hon. Mem-
bers even then to stand in their places.
Let the lobbies be cleared.

Shri Sadhan Gupta: With the new
automatic device, it will not take
much time.

Mr. Speaker: I am not going to
allow. Let the lobbies be cleared. 1
am now putting the motion to vote.

The question is:

“That Rule 69 of the Rules of
Procedure and Conduct of Busi-
ness in I.ok Sabha in so far as it
requires that a Bill involving
expenditure shall be accompanied
by a Financial Memorandum be
suspended 1n 1ts application to the
Railway Passenger Fares Bill,
1957."

The Lok Sabha divided Ayes: 183;
Noes 81.

Division No 281) AYBS [12°52 hre
Abdul Lateet, Shn Bagdi, Shnor Besumatsri, Sho

Achar, Shri Bahadur Singh, Shri Bhakt Darshan, Shri

Agadl, Shri Bajay, Shri Kamalnayan Bhargavs, Pandit Thakuz Des

Aflt Singh, Shry Banerjes, Shri S. K, Bhatkar, Sk

Ambalsm, Shri Subbish Baperjs, Shri P, B. Bhogii Bhai, Skri

Arumugham, Shri R. S Bangehi Thakur, Shri Bidari, Shn

Arumugham, Shri S, R Barman, Shri Birbal Singh, Shri

Ashanna, Shri Barupal, Shri P L., Boee, Shri P, C,

Avysksonu® Shri Buseppa, Shri Besjeshwar Prasad, Shri
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Hukam Singh, Sarder
Tagiivan Ram, Shri

Jun, Shri A P,

Jun, Shei M, C.

Jangde, Shri

Jens, Shri K. C.
Thunjhunwals, Shri
Jogendra Seu, Shri

Jobi, Shri A. C.

Soshl, Shrimati Subbadra
Jyoeishi, Pandit J. P.
Kanakessbal, Shri
Kanungo, Shri

Kaliwal, Shri

Keshave, Shri

Khan, Shri Shabhnawas
Khimji, Shri

Rhwajs, Skri Jamal
Kistalys, Shri

Kripalani, Shrimati Sucheta
Rriuhna Chandra, Shri
Krushnsish, Shri Balarama
Krishnamachaei, Shrl T, T.
Lachh Ram, Shri

Awas hi, Shrl

Banernive, Shri S. M.

Braj Raj Singh, Shri
Chakrsvartty, Shrimat| Reat
Chandramani Kalo, Shai
Chavan, Shri D. R.
Dasgupta, Shri B,

Deo, $hri P. K.

Dhanagar, Shri

Lahiet, Shri

1al, Shei 1. S.

Lasker, Shei N, C.
Lazmi Bai, Strimati
Mafids Ahmed, Shetmeti
Maki, Shri N. B,
Matlah, Shri U. 8.
Manasn, Shrl

Mandal, St J.

Mandal, Dr. Pasbupati
Mantysngadan, Shel
Medhi, Shri 8. A,
Mebts, Shri J. R,

Misrs, Shei B. D.
Misbrs, Shri L, N.
Mohiuddio, Shel
Munisamy, Shei N. R.
Morarks, Shri

Murthy, Shri B. S.
Musaflr, Giani G. S.
Muthukrighnan, Shri
Naiz, Shri Kuttikrishnan
Nanjapps, Shri
Nursyanagamy, Shri R,
Naakar, Shri P. S.
Nathavan{, Shri

Nuyaz, Dt. Sushila
Nehru, Shrimuti Uma
Onksr Lal, Shel

Padalu, Shri K, V.
Padam Dev, Shei
Pahadia, Shri
Palaniysndy, Shei
Palchoudhuri, Shrimad Ila
Parmar, Shri Y. S.
Patel, Shrimatl Maaiben
Patel, Shri Rajeshwar
Pragi Lal, Ch.
Radhamohan Singh, Shrl
Raghubir Sahai, Shri
Raghunath Singh, Shri
Rajy, Shi D. 8.
Raraananda Tirthe, Swami
Ramawami, Skel S. V.
Ramaswamy, Shri K. 8.
Rammswamy, Shti P.
Rameshwar Rao, Shri
Rampure, Shri M.

Ram Ssran, Shei
Ranbir Singh Ch.

Rane, Shei

Rangs, Shrl

NORBS

Dharmalingam, Shel
Drohse, Shri

Gaikwad, Shri B. K.
Ghodssr, Shri Fateheinh
Ghosal, Shri

Ghose, Shri Bimal
Ghosg, Shri S,

Gony, Shri

Gupts, Shri Sadhan
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Rangsren, Shri

Rae, Skei B. ML

Rao, Shri Hanmenth

Rao, 30ri R, J.

Ray, Shrimat! Regaalta
Rungsung Suise, St
Sshu, Shri Remeshwar
Ssigal, Sardar A. S,
Salarh, Shri Abduf
Sgmanta, Shrl § C.
Semnpsinhar, Dr,
Sengennas, Shri
Sankarspandisn, Shri
Sarhadl, Shri Ajit Singh
Satish Chandrs, Shrl
Selku, Shn

Sen, Shri P. G.
Shakuntala Devi, Shrimati
Shankarsiys, Shr{
Sharma, Shii D. G
Sharms, Shri R. C,
Shivenanjappa, Shsi
Shobha Ram, Shri
Siddush, Shri

Singh, Shri Babunath
Singh Shrd, K. N,

Singh, ShriM N

Sinba, Shri Anirudh
Sinha, Shri K. P.

Sinha, Shri Sstyendrs Narsysn
Sinha, Shri Satys Narayso
Sinhssan Singh, Shri
Snatak, Shri Nardeo
Subbasayaz, Dr. P.
Sultan, Shrimati Maimoona
Sunder Lal, Shri
Surysnarsyansmurthy, Shel
Swarsn Singh, Swdar
"Tahir, Shri Mohammed
Tewarl, Shrl Dwariksnath
Thomas, Shet A M,
Tiwsri, Shti Babu Lal
Tula Rem, Shri

Tyagl, Shri

Ulike, Shri

Umrao Singn, Shri
Upadhyay, Paodit Munishwar Dut
Varma, Shel B B,
Vedskumar, Rumar M.
Vishwansth Prasad, Shei
Vym, Shri Radbelal
Wadiws, Shri

Wilson, Shx J. N.

[mam, Shrl Mohamraed
Jedhay, Shri

Kaz, Shri Prabhat
Karnl Sioghil, Shrl
Kauti, Shri D. A.
Kodyian, Shri
Krishoeswemi, Dr.
Kumbhsr, Shet
Kunhan, Shri
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Mahenty, Shri Patel, Shri P. R. Sharma, Shri H. C.
Manay, Shn, Patil, Shri Balasaheb Siogh, Shri Kamal
Matin, Shri Patil, Shri Nana Siva Raj, Shei
Menon, Dr. K. B, Pad), Stel U. L. Tangamani Shei
Menon, Shri Narayanpnkoutty Prodhan, Shri B. C. Thakore, Shri M. B.
Mukerjee Shei H. N, Raghunath Singhji, Shrs ‘Thevar, Shri
Mullick, Sbri B. G Rai, Shri Khuthwaqt Vejpayee, Shri

Naiz, Shri C. K, Ram Garib, Shn Verma, Shri Ramji
Naysr, Shn1 V. P. Rao, ShriD. V. | Warioz, Shri
Pandey, Shri Sarju Rag, Shri T. B. Vitea) Yajnik, Shri
Parulekar, Sbri Raeddy, Shri Nagi ..

Parvathi Knishnan, Shrimati

Sampath, Shn B V K.

The motion was adopted.

Shri T. T. Krishnamacharl: The Bill
seeks to0 levy a tax on railway
travellers who, like consumers of
other commodities, should also pay
some contribution to 'State revenues
to fulfil the needs of a developing
economy. In dealing with the point
of order raised by_my hon. friend, I
mentioned the aqbligation laid by the
Constitution on the.Central Govern-
ment by article 269{(1) to levy certain
taxes for the benhefit of the States.
For the plannéd development of the
States they have to find additional
resources and it is a matter of common
knowledge that'tRe States find them-
selves in a very difficult position. It
is also fairly known to the members
of the House that several States have
large deficits. Therefore, it is decided
that taxation, based on the provisions
of article 269(1)(d) should be collect-
ed in respect of rdllway fares, That
is the genesis of the present measure.

I would again’ make it clear that
we cannot take article 269(1) as some-
thing which is empty and meaningless.
The Comstitution intends that it
should be pat into effect, into opera-
tion whenever it is reasonably con-
venient for the Central Government
to do s0 and, I am sure, this measure,
if it is passed by Parliament, would,
to some extent, meet the increasing
demands of the States in respect of
their planned expenditure.

I would like.to remind the House
that during the lgst. twenty years or
80 there has been very little increase
in passenger fares. An exact com-
parison s not possible in respect of
earlier years becsuse different rail-

ways -had also different rates. But,
broadly speaking, however, the
ingrease in third class fares from
1939 has been of the order of 40 per
cent. when compared to the much
larger increase in the cost of living
index when we compare them to the
1048-49 figures. The avprage rate in
pies charged for passenger mile in
1948-49 was 460 while in 1955-56 it
had gone up to 5.34 only. The corres-
ponding flgures for third-class passen-
gers were 4150 and 4975 respec-
tively. Further, even on the basig of
intermational comparison, our fares
are much lower than those of most
foreign countries. As against 5-34
pies per passenger mile in India, it is
14°4 pies 1n England, 27 in Canada and
21'8 i:n France. It is no doubt true
that the facilities afforded to the rail-
way travelling public and other
econohtic considerations vary from
country to country, which makes a
comparison of this nature in absolute
terms not feasible. But, even so, the
large variation between the fares
charged in otheér countries and in
India does bring out forcibly the fact

that our fares are on the low side.
1

* It miy aiso interest the hon. Mem-
bers to know that the idea of a tax
on passenger fares is not something
-new. Tax on transportation of goods
and passengers is levied in a number
of other couniries of the world.
'France, Spain, Italy, Germany, Czecho-
, slovakia, Austria and Hungary, all
levy. taxes on passengers as well as
goods  transported by railways.
Bélgium levies such a tax on passen-
gers only. In some countries it goes
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back to the early twenties. In Ger-.
many, as far back as 1917, a tax of 12
1o 17 per-cent. was levied on passenger
fares, of 2 ber eent. on luggage and
of 7 per cent. on goods. This tax was
continued after the Second World War,
on the German Federal Railways, and
according to information relating to
1855, amounts to 11 to 14 per cent. on
fares of different clesses The tax is
included in and cpllected along with
the fares. The position on the
Hungarian . railways is somewhat
similar. ‘In" the United States of
America also where Railways are run
by private commercial enterprises,
there is a federal iax on passenger
and freight transportation which- is
collected by the carriers.

13 hrs.

Thus while the pattern of such a
tax is naturally different in different
countries, the policy of raising
revenues for the State by imposing
taxes on rail transport is fairly wide-
spread. The general characteristic of
the tax on rail passengers appears to
be that 1t is levied as a percentage of
the basic fares as has been proposed
by me 1n this Bill.

It is, therefore, not unreasonable to
impose now a small tax on these fares,
I may add that on the rates proposed,
the average tax per passenger will
hardly exceed 16 nP as the average
number of miles a railway passenger
is carried in India is only 41'5. The
tax does not, therefore, entail a
burden which should be regarded as
heavy or unbearable.

I may further mention that on the
proposed basis, the bulk of the tax
will be collected from long distance
passengers, that is, those travelling
more than 30 miles., The fact that
these passengers are in a position to
undertake long journeys would mean
that it should not be difficult for them
to pay a little more by way of tax.
In other words, the scheme takes into
consideration the capacity oY the
passangers to pay the extra amount
by way of tax. As against this, no
4ax has been proposed in the Bill on
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season tickets so that those people
who work in _towns, but are obliged
to live in syburban -areas, are left
uniffected by this tax.

In deference to the views expressed
during the General Discussion on the
Budget, I have already ammounced the
decision of the Government to exempt
persons travellng upto 15 miles from
the operation of this-tax. This con-
cession will assist short distance
passengers who generally belong to
the classes: whith are fiot in" a position
to pay any increase. An amendment
to implement this proposal has now
been tabled.

Anotheyr, pomnt was raised during
the discussions in the House that the
tax pould .act. particularly harshly in
respect of -hilk arveas, as already
journeys over hill sections were being
charged on the basis of inflated
mileage. I mentioned that I had hed
a discussion with my colleague, the
Minister of Railwmys, and that .my
colleague had promised that he would
look into the charges levied over the
hill areas and revise them adeqtiatéty
to see that the increase on account of
the tax is absorbed, My colleague
has since*unnounceq in this Hguse gn
the 12th Augyst: 1857, in answer. to
a question that he has taken the deci-
sion to remove the inflated mileage
basis for charge over certain sections
and to abate them over certain other
sections to the extent of approximately
25 per cent. The result of these deci-
sions will be that the total fares pay-
able for journeys ovér“thé hlll areds,
including ' the” tax ‘now propoéed, wAll
be less than the fares payable at pre-
sent without any tax.

There is another mingr amendment
in respect of the date with effect from
which the tax will be levied and
collected. Since it will take some time
to complete the arrangements for the
collection of this fax, 1 have proposed
that the Act shail come *inte Torde
from such date as the Central Gowv-
ernment may, by notification. in the
official gazette, agpoint. 1 expect ing
this date will be the 15th Ssnfermbar
1957,
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[Shri T. T. Krishnamachari}

As 1 have already stated in my
Budget speech and also now in reply
to the points of order raised, the net
proceeds of this tax less the amount
attributable to Union territories will
go to fulfil their targets under the
Second Five Year Plan. I have
already sought the advice of the
Finance Commission regarding the
distribution of the proceeds of this
tax less the amount attributable to
the Union terntories, amongst the
various States, and am awaiting their
recommendations.

Sir, I beg to move.
Shri Tyagi (Dehra Dun) rose—

Mr. Spoaker: Let me firet place the
motion before the House. Motion
moved:

“That the Bill to provide for
the levy of a tax on railway
fares be taken into considera-
ﬁon-ll

Shri Sadhan Gupta: Sir, I beg to
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 10th November,
1087

Mr. Speaker: Shri Bharucha who
has tabled an amendment I find is
not present.

The motion and the amendment are
before the House for discussion.
Before I call upon hon. Members I
would like to know how the time
should be distributed among the
different stages. We have spent away
forty-five minutes now.

Shrli Bimal Ghose: Three and one.

Shri T. T. Krishnamacharl: When
will the General discussion end?

Mr. Speaker: We sta.rted at quarter
past twelve,

Shri T. B. Vittal Rao: But the time
taken for the point of order should
not be taken into consideration.
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Mr. Speaker: The point of oxder
arises out of the Bill; the point of
order is also part of the Bill

Shri T. B. Vitial Rao: That was
because the rule had to be suspended.
That is not our fault

Shrimati Eenu Chakravartty: That
is the mistake of the Government.

Shri T. T. Krishoamacharl: I will
make a suggestion. Hon. Members can
discuss the Bill till three o'clock. I
shall reply to the debate tomorrow
morning. I will not take up any por-
tion of their time today.

Mr. Speaker: Very well; let us go
on. Each hon. Member would take
fifteen minutes. Shri Sadhan Gupta.

Shri Sadhan Gupta: Mr, Speaker, 1
have moved an amendment that the
Bill be circulated for the purpose of
eliciting opinion thereon by the 10th
November 1857.

This Bill seeks to impose an addi-
tional burden on railway pussengers.
As we know, in our country most of
the rrilway passengers are of the
poorer classes. The Finance Minister
has given us examples of the levy of
this kind of tax in the United States,
in Canada, in Germany and so on, but
I am amazed to see that he did not
have in his mind the difference of the
capacity of the railway passengers in
our country and in the other couniries
to bear this kind of burden.

In the United States, Germany or
France, or the other countries he
mentioned, the standards of living are
much higher. Earnings are much more,
In some cases earnings have exceeded
the rise in the cost of living, whereas
in our country by and large the entire
population has been impoverished on
account of the economic stress and
strain since the beginning of the last
war. Therefore, it is no use telling us
that it is being levied in other coun-
tries, therefore we are going to levy
it. In this country we have from the
latest figures that 132 crores of pas-
sengers were carried by mﬂwu’ys. That
will show that on an average every
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individual in this couniry travelled on
the railways three time in 1863-56.
Now the situation is much worse as
1 shall show. But assuming the aver-
age for the whole population of the
country as three times, they will have
to bear the burden three times every
year. Although the Finance Minister
tries to prove that it is a very, light
burden, 16 nP or =20, I am not sure
that even this burden an average
individual in this country is capable
of bearing, because our average per
capita income is not sufficient to bear
even the slightest levies on our
pockets,

This is only the average on the busis
of the whole country, but this does
not represent the true picture. It is
not that all the 40 crores of the popu-
lation have travelled by railways. As
a matter of fact, it is a much smaller
section of the country that has travel-
led, and s0, those who used the rail-
ways have not used it only three times,
but much more, and if we have the
statistics, it may be found that they
have used ten, iwelve or 20 times,
because I know that at least in places
like Calcutta or in the neighbourhood
of Calcutta or Bombay or Madras,
persons come to the offices or persons
come to the town very often, though
not every day for the purpose of some
business or other, and they will have
to bear a very heavy burden indeed
because of this tax.

Of course, ] am saying so with the
fullest consciousness that the holders
of season tickets have been exempted.
I hope it covers the holderz of what
are called monthly tickets, because
here the phraseology of the Bill is
“gseason tickets”, but I see on the
tickets themselves the appellation is
not ‘“season tickets” but monthly
tickets. I do not know whether there
will be difficulty of interpretation as
to whether monthly tickets are season
tickets. However, assuming that,
taking the most charitable view to-
wards the Government, they may have
some relief, but even those who do not
hold season tickets, who do not travel
avery day to the city but who have
$0 come often or twice or thrice a
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week, or may be eight or ien times
a month, these sections of the people
will be hard hit, and we who come
from metropolitan towns are very
much concerned with these sectiona.

Apart from that, the rural passen-
gers, although they may have occasion
to use the railways on a lesser number
of occasions, yet, their income being
much below the average as they are
on a subsistence level, sub-standard
level of living, will find it very diffi-
cult to bear even a small imposition—
small it may be in terms of rupees or
naye paise, but quite a large part of
the income they earn. It will be very
difficuit for them to bear it

13.14 hrs.
[Mr. DepuTy-Seraxer in the Chair.]

Therefore, 1 suggest that we should
not proceed with this Bill without
obtaining the opinion of the country
on it, and I am sure people all over
the country feel ahout the Bill the
way I feel about it. If I am not mis-
taken, many hon. Members from the
Finance Minister's side of the House
feel the same way. Therefore I sug-
gest that if the hon. Finance Minister
wishes to proceed with this Bill, which
in my opinion is unnecessary and
oppressive,—1 shall show why it is
unnecessary, I have already shown
why it is oppressive—he should first
obtain the verdict of the country, he
should first see if the country is be-
hind him. Thet is why I suggest that
it may be circulated for the purpose
of eliciting opinion. If the opinion is
favourable, he can levy the fare tax
after that, but he should circulate it
for the purpose of eliciting publie
opinion. And I have suggested 10th
November as the date because it is
about that time that we are going to
reassemble, and if a favourable opinion
is received by that time, we can refer
the Bill to a Select Committee and get
it through the House in good time for
the Finance Minister {0 levy a tax on
rallway fares.

I have shown how the Bill is oppres-
sive. I will now show how the Bill
is unnecessary, because otherwise 1
known the Finance Minister will

Fares Bill
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{Shn1 Sadhan Gupta}
accugé’ me of being hostile to the Plan,
of not giving him food to the Plan,
and §¢ I think it is my duty to meet
‘that l.x'rgument.

This accusation has been levelied of
and on that we are really hostile to
the Plan, that we want to make politi-
cal capital out of these taxes, but the
whole point is that we want {o see a
tax structure which will have some
consideration for the capacity of the
individual to beessit. If you bring for-
ward & tax system where those who
can pay are not asked to besr the
burden and those who cannot pay are
asked to bear the burden, that is
certainly not an equitable system, and
that we cannot be expected to support.

He wants food, he accusessus of not
giving food. We have shown him re-
peatedly & number of plump parasites
on which he can feed, but he insists
on feeding on dry human flesh, anee-
mic human blood or on dry bones.
Now, how can we agree to that?

Today we receive news of food
scarcity, of people starving in the
country, in West Bengal, in Bihar, in
Eastern UP. In a large part of this
country people are starving for want
of food. Yet, if they have to travel
by rmilways, they are made to bear
the burden of an addition to their fare.
On the other hand, Rulers are given
exemption for their official houses, for
expenditure on retinues. That is not
the kind of thing we can be expected
to tolerate or ask the people to tole-
rate,

Even if we stand aside, I can chal-
lenge the hon. Finance Minister to go
to Eastern U.P.,, to Bihar, to Bengal,
und tell the people, without our inter-
vention one way or the other, the plain
truth of his taxation proposals, to tell
them that he feels that they have to
pay for the Plan and they have to
tolerate the exemptions which the
Rulers have received, they have to
tolerate the tax holidays which the
companies have received. He will find
for himself what the reaction of the
people is.

We are supposed to represent the
people, and in spite of the Finance
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Minister's displeasure, we shal]l com-
tinue to represent the aspirations of
the people. Let him not look to us, let
him look to his own side and see what
the Members of his own side feel
about it—what most of the Members
of his own side feel about it, in spite
of his efforts to persuade them to
accept this tax structure, whether they
prefer this kind of tax structure.

He has often spoken of an integrat-
ed tax structure. Let him discover for
himself whether even the Members on
his own side would accept the kind Qf
integrated tax structure where all the
burdens will be on the comman people
and all the reliefs on the social para-
sites or on the very wealthy persons
in society. If we cannot accept this
kind of tax structure and he accuses
us of not giving him food for the
Plan, we cannot help it because we
have at least to see the interests of
the people. “It is sheer hypocrasy to
say so after you refuse to tap the
resources, which you have and which
we have repeatedly shown you

He says he does not know what the
wealth of the Rulers is It is your
duty te find out what their wealth is.
It is said that only one among them
has Rs 500 crores. It is certain that
collectively they have hundreds of
crores. If'vou do not want to tap it,
without any excuse you have no right
to accuse us of not giving you food
because we refuse to allow you to
impose a heavy tax burden on the
common people. Therefore it is better
for all of us to reglise \that at the
expense of the commen people we are
not prepared to sing panegyrics to his
tax proposals end to try to convince
the people that those proposals are
most equitable. I he wants our co-
operation in this respect,it.is very
easy to get it. You tax the parasites,
You tax the wealthy and at the
expense of the revenue you get from
them give relief to the common people.
You cannot say with your hand on
your heart that it is impossible- to get
revenue from the wealthy people, that
the wealthy people have been wrung
dry and it is only the common people
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who have the resources. Therefore, I
oppore this Bill and move for cjrcu-
lation of this Bill for the purpose of
eliciting opinion.
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Mr. Deputy-Speaker: Shri N. R
Munisamy.

Shri Tvagl: If there is any hst
according to which the Chair is pro-
ceeding, others might know that they
are not going to get any chance;
because it is no use their trying to
catch the eye of the Chair.
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Mr. Deputy-Speaker: Certain Mem-
bers have sent chits. I am not bound.
by them. I will look into them. But
the first thing 1 would see is that my
eye is caught.

Shri Tyagi: What I would suggest,
only for the facility of Members who.
attend the debate, is that we may
know as to how many speeches have
already been booked by means of
slips.

Mr. Deputy-Speaker: There is no
question of booking and none has been
booked. It is not necessary that those
who have given chits must be given
a chance,

Shri Yeshwant Singh (Mahasu):
Will these who have given amend-
ments get u chance?

Mr. Deputy-Speaker: Not necea-
sarily.

Shri Tyagi: In practice it is only
those who have given chits that are
being called.

Mr. Deputy-Speaker: Shri Muni-
samy.

Shri N. R. Munisamy: I do not know
whether 1 should congratulate the
Finance Minister regarding this Bill,
I am not quite happy about it, though
his dutjes are very onerous in the
sense that he has to find money for
the Second Five Year Plan. So far
as thiz Bill is concerned, I find the
rates of tax are so heavy, running from
5 per cent. to 15 per cent., and after
a distance of 500 miles 10 per cent.
So it looks as though no one is exempt-
ed from travelling without paying the
extra tax, though in his speech the
hon. Minister stated that pessengers
travelling up to a distance of fifteen
miles will be exempted—I say this
subject to correction,

1 think the hon. Minister is quite
aware that so far as the litigant public
are concerned, in these days they have
to travel almcst twice or even four
times in a week because of the
adjournment of the cases in courts. So
far as these people are concerned, and
even regarding the other poor people
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who have to a fairs and festivals
and melas yearly or sometimes evem
biennially, a distance of ffty miles
may be taken as the exempuon limit
wnd there should be no tax at all so
far as the first fifty miles are con-
cerned

As regards others, the rates are very
exorbitant, and I am sure he 15 going
to recover not less than twenty to
thirty crores by way of this tax, He
can as well ask the railway rates to
be increased rather than imposing a
tax on railway passengers. It would
be double taxation in the sense that
not only they have alresdy suffered
with regard to railway fares, but now
all of a sudden this novel tax has been
introduced for getting extra money.
The hon. Minister is quite right in
saying that he should somehow find
money to flll up the gap. But he has
had enough of experience about the
agitation and the clamour created by
the introduction of the Wealth Tax
and the Expenditure Tax—and he may
have several others up his sleeve
which he may bring in the course of
the year And I will not be surprised
{2 he introduces one other Bill levying
a tax on railway freights alsc! He has
omitted ¥reights and has started only
with passenger fares!

I would only say this. In the Seventh
Schedule to the Constitution of India
there are ninety to hundred items.
Durming his casual moments he might
refer to them and se¢ what ure the
items on which he can lay his hands!
Evidently he has thought it over him-
self Not even Prof Kaldor has made
any suggestion about this. The Finance
Minister has taken it upon himself
to touch this aspect also I would say
that by the time five years ure over,
he might exhaust all the items found

in the Seventh Schedule of the Con-
stitution.

I started by referring to certain
objections under which this Bill was
beyond the legislative competence of
ParlHament. Though the Bpesker was
able to catch my point to a certain
axtent, he did not follow all that point.
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Mr. Deputy-SBpeaker: When o ruling
has been given, it cannot be disputed
whether he has followed it or not. The
ruling 18 there and must be obeyed.

Shri N. R, Munisamy: I shall then.
not refer to it. I shall leave it at
that

This Bill suffers from one other
defect. This 1s introduced under article
289(1) of the Constitution I find in
article 289(2) some provision regard-
ing the allocation of the amount
realised among the vuricus Stxtes.
Unless some method is formulated as
per that provision by a provision here,
this Bill will be ineffective So he
could have introduced here one other
clause whereby he would allocate the
money. The powers of Parliament are
there and we could do it. The States
could then know how much money
they would get. This would help them
to push through their development
planz Now we are in a dilemma
whether the States would get as per
the rate to which they are entitled or
on an ad hoc basis. Subsequently, the
States may be left in a dilemma
whether they were entitled to more
or given less So, that if this provi-
sion had also been included in this

Bill, 1t would have become a complets-
Bill

The third point I want to make iz
this He has thought fit to say that this
Bill would get the support of the
people Now even the poor people are
asked to pay extra money for journeys
they undertake If people who are in
the rural parts, who have not even
seen the railway, are asked to pay
some extra taxes over the usual rate,
they would not be able to understand
how the Government is being run
This touches the pockets of the middle
class people who are residing in the
urban areas and in some corners of
villages As a matter of fact, they
must be able to see how the adminis-
tration is going on by taking trips to
other places By this tax they will be
adversely affected and they may not

be able to undertake the journey at
all

The Finance Minister, while moving
the Bill for consideration, has not
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indicated how much revenue we are
likely to get from this measure, though
we can surmise that it would certainly
be of the order of Rs, 20 to Rs. 30
crores. But 1 am sure he is in for a
sad disappointment in the sense that
people would rather not undertake
journeys. I a man has to travel 500
t0-1,000 miles and has to pay Rs. 100
by way of fare and over and above
that Rs. 10 ¢r Rs 15 extra tax, he may
find 1t very difficult. This extra tax
1s too much in these difficult days.

We are now complaimning that there
1s much crowding. 1 am sure in the
long run you will ind after this comes
into force—15th September—that there
will be a progressive reduction in
crowding. One can positively say this.
He will be sadly disappointed in the
expectation of the receipts from this
source and he will realise that this
measure will be unnecessary and
before long he may even come for-
ward to repeal the entire Bill.

In the end, I would only say that
so far as the rates are concerned, he
should reconsider the matter and
reduce the rates so that the common
people, who feel the brunt of it, may
have some relief at least.

Shri Bimal Ghose: Although the
Finance Minister may have the con-
stitutional right to introduce the Bill,
1 find that this measure is really ill-
conceived. The Finance Minister gave
two reasons—of course, I will give my
own 8s to why this Bill “should not
have been brought forward—for his
doing so. One was the necessity of the
Plan. We all know that for all our
omissions and commissions now, the
Plan is a handy tool. I need not say
anything more than that on that
matter. The second was that fares in
other countries were high, and he him-
self provided the answer to that point,
namely, that conditions were not com-
parable. I also shall not pursue that
matter.

The reason why 1 consider this
measure ill-conceived is two-fold. One
is my fundamental objection that we
should not have tried 30 divert rail-
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way revenues for general purposes. As
it is, the railways are in a very bad
condition; they require finances for
their Plan. I consider that the Rail-
way Minister was really not at all
justified 1n agreeing to this proposal
of the Finance Minister. He wunts
revenues himself; he wants more
money. Surely he could have raised
the pasgsenger fares and got some more
money te finance the development pro-
jects of the railways. That should have
been our first concern. S0 far as the
railways are concerned, this revenue
originates from the railways. I think
1t was not right for the former Rail-
way Minister to agree to the Railway
Convention of 1954 which imposed
certain liabilities on the railways.

The railways are also in a difficult
situation and that difficulty arises out
of the Plan, because the railways have
to expand their capacity to carry more,
let us say, freight. That freight is all
low-graded freight. The railway ex-
pamsion that we have provided for
under the Plan 1s for carrying, let us
say, coal, pig iron and steel. These
are all low-graded traffic, and low-
rated traffic also. If the ra:lways had
their choice and if they were an inde-
pendent concern, certainly they would
have taken other freight which also is
in excess and cannot be carried. But
we are not permitting the railways to
take the high-grade traffic because it
15 not in the interest of the Plan,
Therefore, they are forced to be satis-
fled with lower incomes. Under these
conditions, again to make an inroad
into the legitimate railway revenues
15, 1 consider, very unfair.

The second point is this. What does
the Centre get out of this? Why is it
that the Centre has come forward
with this proposal? I understand that
it is very generous on the Finance
Minister's part to come to the help
of the States. But do they deserve that
generosity and that assistance? Let us
be very clear about it. One may be a
spendthrift. There may be a spend-
thrift son; he may need more and rcre
money. The father may go on provid-
ing him wjth more money. The posi-
tion of the States is this. They have
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not taised the resources which they
had stated they would raise for the
fnancing of the Plan. Nat only that;
they have not really imposed any
further taxation.

One of the defects of the Indian
taxation system is ‘'with regard to our
income from land. Mrs. Hicks, who
should know about our tax structure,
has stated:

“One important black spot in
tiye Indian tax system is the failure
to extract an adequate revenue
from land incomes.”

And since the States are not doing
their part of the work, is it proper
that we should raise revenues from
the Centre and give them to the
States?

I do not dispute the general propo-
gition of the Finance Minister that
we should go to the assistance of the
States. But, I submit that we should
go to the assistance of the States only
when we are satisfled that the States
have reasonably carried out their
part of the work. I mamntain that so
far as the Second Plan is concerned
the States have not done it. If you
look at their Budgets, you will find
that they go on increasing non-
developmental expenditure, they go
on increasing their administrative
expenditure and, at the same time,
they do not raise the revenue that
they had stated they would raise.
Under those circumstances, I feel that
1t is not proper that we should tax
our railways so to say or take reve-
nues away from our railways and
give those revenues to the States.

If we are filling any gap in the
State revecnues, where will the Cen-
tral revenue come for the Plan? The
Finance Minister has also to look to
that portion of the Plan for which he
is committed to raise certain reven-
ues. I have sqen recently that the
Planning Commission has allowed the
Railways to expand their capacity so
as to be able to carry more freight,
more freight which was originally in-
tended although no allocation has,
probably, yet been made. I am sure

they will require more and more
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finance. Where is the Finance Minis-

ter golng to get the money?! He ia

becoming vety generous to the States.

Later on he will come and tell us, 1

need more money for our develop—

ment and expansion Plan'. He can

afflard to be generous because he can

levy taxes. But, I should have
thought that we should have waited

a longer period; we should have seen
that the States are doing their duty

first. We should have given the bene-

fit of this expansion in our railway

revenues to the railways first and not

carried it even to general revenue

not to speak of utilising it for the pur-

poses of the States.

Shri Harish Chandra Mathur
(Pali): Mr. Deputy-Speaker, Sir it
has been increasingly felt that the
State Governments have not been able-
to balance their Budgets and seo, it
was only natural that the Centre-
thought of augmenting their resour-
ces. There is a provision in our Con-
stitution as to how the Centre could
he'p them and under article 269, 4 or
6 items have been enumerated. It is
under 269 (1) (d) that the hon.
Finance Minister has thought it fit to-
proceed to help to augment the re-
sources of the Staies to be able to
balance their Budget. As such thus
measure should be weicomed.

But I find myself 1 a difficulty,
though speaking on the Finance Bill
I very strongly supported it 1 had
no hesitation in saying that though
this is a poor country, the poor man
will have to be taxed howsoever
heavy the taxation proposals were and
in spite of being a great burden that
was being cast upon the taxpayer.
But, while cgngjdering this Bill, 1 find
myself in a very great difficulty and
1 do not find mysel! in & position to
support these taxation proposals.

If we go into the history of these
taxation proposals, we will find how
unfair we have been. The hon. Fina-
nce Minister read out certain com-
parative figures, how we have chang-
ed from time to time our rates and
fares. Now. what has happened as a



To9s1

(Shri Harish Chandra Mathur)]

matter of fact is that we have been
giving progressively greater and
_greater relief to the passengers travel-
ling 1n higher classes, travelling in air-
conditioned coaches, travelling in the
first class and travelling in the second
class; but we have never thought of
giving any relief to the poor people
travelling in third class. That is my
fundamental objection.

In 1948, air-conditioned travel
meant exactly 36 pies per mile; but
today it s 32 pies. ' From 10848 we
shave gone down and we have come
to 32 pies for distances over 301
miles and 34 pies for distances bet-
ween 181 to 300 miles. Again, so far
as first class is concerned, in 1948,
our rate was 30 pies per mile, then,
it came down to 24; then again it
rose to 27 and now 1t is 16 pies and
15 pies per mile That is inconceiv-
able. 1 will not say so much about
the second class because the second
«class, as a matter of fact, does not
exist today. We may be labelling
some of the carriages as second class
but the second class passenger does
not get the amenities of the first class
‘passenger nor even that of the thurd
<lass, for example, in the matter of
reservation ete.

Shrl Nagi Reddy (Anantapur): It
is after all only the inter class of the
past.

Shri Harish Chandra Mathur: I am
giving the comparative figures. It is
why I do not make much of thas point.
‘The second class used to cost 16 pies
per mile and now it is only 93 pies.
It has almost been brought down to
the level of the intgr class and the
facilities.. .

Shri T. T. Erishnamachari: It 1s the
inter-class

Shri Harish Chandra Mathur: There
is inter class also. I am afraid the
Finance Minister is not very correct.
“There is inter-class and the rates for
inter class are 8} pies per nmule.

Mr. Deputy-Speaker: Inter-class is
second class now. The hon. Mem-
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ber may be talking of some branch
lines whese the inter class is stil]
being run.

Shri Harish Chandra Mathar:
have very carefully followed how
have reasomably cerried out their
confused the Railway Administration
has been in changing from first to
second class and from second to first
class and from sgecond to inter and
abolishing them and all that. I have
carefully gone through that process
and 1 have obtained the latest figures.

Shri T. T. Krishnamachari: Which
apparently are still very confusing.

Shri Harish Chandra Mathur: If
these figures supplied to me by the
Railway Board only last evening are
incorrect, I am sorry the Finance
Minuster must think himself. That is
a very minor point and I do not think
that we need be lost on this particular
point because it is very small and 1
myself stated that the second class is
now almost analogous to the inter
class. I do not make very much of
this point that the fare has come
down from 18 pies to this.

But, my point was that in so far ss
air-conditioned travel {s concerned,
so far as first class travel 18 concern-
ed, it has come down in the case of
first class from 380 pies per mile to
what it 1s soday, about 16 and 15 pies.
As against this, the third class travel,
both of the mail and ordinary, as a
matter of fact, has gone up in certain
cases. It was always 5 pies per mile;
but it is now 5 pies and 5% pies in
some cases and 44 in the case of tele-
scopic rates For the ordinary travel
it continues to be 5 pies more than
what it used to be. This is absolute-
ly unfair.

What is the condition? What is the
state of affairs? Let us see it. We
must take into consideration this
fact that the Railway Administration
today is almost in a monopoly posi-
tion. They are the only people; they
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have no competitors. .And. when they
have & monopoly for railway trans-
port they must realise that they have
an added responsibility on them.
Everybody is aware what third class
travel is like. - You see trains over-
«rowded. You do not give them half
the geat and charge them for the full
and you now want to charge another
tax over that. You see hundreds and
thousands of people clinging to the
~carriages outside and you want them
to pay the full railway fare and you
want to tax them on top of it. It is
why I think it is absolutely unfair.
‘We must reconsider the whole matter

I very much appreciate that we
have got to find some money. We
have to find some money for our Plan.
I very much welcome some assistance
being given to the States to augment
their revenues. But let us be fair
in our taxation proposals. Why can’t
you raise the railway fare or, if you
lke, put a 50 per cent. tax on the
Airst-class travel? My hon. friend told
us that he will not get very much
out of it. According to our latest
budget figures what I find i1s that we
are going to collect  about
Rs 13,75,00,000 out of upper clasg
travel, and we are going to collect
Re. 105 crores ocut of third-class
travel. I am not asking you to res-
tore the old rates for upper class
travel. You will have to raise it by
100 per cent just double it to have
the old rates which you used to charge
for the first-class But 1f you just
raise it by 50 per cent you may be
able to get about Rs 10 crores
straightaway. If you charge the
third-class only 5 per cent. for dis-
tances above 100 miles you will get
Rs &5 crores The total revenue return
from these taxation proposals even as
at present cannot be more than Rs. 15
crores. Even if we cannot get Rs 15
-crores, I think in fairness and justice,
and if we have to be reasonable, we
must cut it down to Rs. 12 crores.

We give all sorts of concessions to
bigger people. If the Finance Minis-
ter is bent upon having a pound of
fiesh let him cut it from a place from
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where one can afford to give without
injuring the body. That is my con-
tention. I do not believe in asking
for small mercies, that people travel-
ling up to 30 miles may be exempéed.
Even first-class and air-conditioned
class travellers are also exempted
from that. Is there any justification
for it? What we want is absolute
justice for the people on whom you
cannot without any reason impose
these taxation levies. What 1 feel is
that there is a strong justification for
at least revising our taxation structure
and having a sort of equitable dis-
tribution between the higher class
travellers and the third class travel-
lers

Shri Y. S. Parmar (Mahasu): Mr.
Deputy-Speaker, Sir, I.agree with the
hon. Finance Minister that everyone
should put his shoulders to the wheel
I am only surprised that it did not
probably strike the framers of the
Bill that it was golng to affect one
particular section of the commumity
more than others, I mean the backward
people of the hills.

The Bill, as it is presented before
the House, seeks to levy a tax on the
passengers on a mileage basis. As
far as the plains are concerned, that
is quite all right. But it is golng to
affect the people in the hills in an
entirely different manner.

As is known to this House, there is
not just good enough reason but very
good grounds for giving facilities to
the people in the backward areas
of the hilis where, in fact, the pre-
sent transport arrangements are not
enough Those areas have to be made
accessible and transport should be
made cheap if the people in those
areas are to benefit by the develop-
ment which is taking place all over
the country, and which is all the more
needed i1n those areas

This House is aware that in the
hills, wherever there are railway
lines, raillway fares are charged on
an inflated mileage basis. For exam-
ple, in the case of Himachal Pradesh
every mile is counted as four miles,
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in Matheran every mile i8 counted as
{four miles, in Kangra two times and
s0 on. Thus we are glready paying
more in the shape of railway fares
than the people on the plains. If the
intention was to improve the condi-
tions 1n these parts, I would have
been very happy if some sort of ex-
emption was proposed in the case of
these hilly areas, wherever there are
railway lines. There are not many
lLike that, There are only just a few
lines. We need more railway lines
in those areas, not just of the type
we have at present, but electric rafl-
ways, rope-ways and things Like that,
which would really open out the
areas whish are now completely cut
off, not only from the rest of the coun-
try but even from one another. At
present it is not possible to get to the
other valley, because a mountain
comes in between 'Therefore, unless
a new approach is given, whatever
efforts you may be making will be
very inmgnificant to the requirements
of these areas.

That, of course, 1s another matter.
Just at present how these proposals
are gomg to hit the people m the hills
must be considered It wiall affect
tourism. It will affect travel to the
hills. Those people will have to pay
three or four times more than others
over the Kalka-Simla Railway. The
hon Railway Minister very recently
announced in reply to a Short Notice
Question by Shri Tyag: that certain
inflated mileages will be reduced—
from four mules, to three miles over
railway lLines in Himachal Pradesh,
from two times to 1} times in Kangra
Valley, from four times to three
times 1 Matheran, from 31 to 2%
times in Nilgris and so on. With the
enforcement of this new measure it
seems that what the Railway Minister
was kind enough to give by the right
hand the Finance Minister has taken
away by the left. This measure wnll
adversely affect these areas. Therefore,
my humble submission 1s that he will
look into this matter, and if this tax
has to be levied let it be levied on
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the actual mileage basiz everywhere,
both in the plains and in the hills.

Why do you have this discrimina-
tion? It must go. The sooner it goes
the better it will be in the interests
of the people in all these areas, where
transport facilities require to be im-
proved, where transport must be
made cheap. However, that will take
time. It will take time before the
schemes can be prepared for improv-
ing the transport facilities there. In
the meantime, the least that can be
done is to see that tax 13 charged on
actual mileage basis at all places, so
that in Himachal Pradesh, Kalka-
Simla, Kangra Valley, Matheran and
other places the tax may be charged
on the actual mileage and not on the
inflated mileage That is my sub-
mission, and I hope the Finance Min~
ister and this House will agree to it,
and also accept the amendment which
1 have proposed in that connection.

sit arow Ty (FRdomae) -
JITE WERT, TE fqEFS A% THTC H°T
Ty R AT frmr T wr
W § wgr a% FaifAw "Wt AT
¢ 39 w1 A B gAE @ A e
I Ay A &7 Ay dww aftwndt
FT ATHELT FI F FART AT BT
afed 9 @ 9 Oy AT Ay
FY et gt AT T Y Y qF A @A
grm fs gar Yw A afcedfaar &1
o Y afcfeafen & feet & av adt
FANEAA AW & ¥ § | I AT
oifa® gra gw & aga wea & g
W s s gwmdwd ST W
frgel g€ wdsgrear & | @f9F A€
FET i 57 TR 2 A wonr dv 2
T a7 g A & from uwi ¥ e
T §, ug T e ® afdfeafidt
& Wl Al A TS
14 hrs.

&% o ¥ faRpEaT wroE ge €
mygmRm e o ¥
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T & fipgd a3 § WX Qar s §,
duy fis weft o Ay wwer { W
t fr form T Fomw AT waeT
iy Frt T ¥ feal W3 § s fow
ot & #AX & @ =T 9wt ¥
wgt ol word w0 &, s,
wgi &% fFrad AT w1 gare &, fead
Iq AT & ¥ , Fora &1 gy AR
TR IR G T w66
afysat sFaT | T & & & ar
st I = F RO S A&
WI AR AR A TE |
Ty ¥ feud ¥ am o W feaar
Fafefif g wWifFmIamar &
AIEAA PAAT ¥ | I A T WA
v fr gw food A agrn g9 &
eRgmAfag g s aag & {
g O% 39 W18 | I9 & wqer fawy
AT TR A 9T 9 O% A % wid §,
7 fe A faure & a9 T F amar
FH AT AFAAT I OF &I AT TEAT
& &Y gw 2@y £ 5 gaTe SO
€ Wegey T 1 A ¥ fog damy
T & WX wweger F0 § T Aty
®t o @Y ) ag A o aweEe 1 1)
i = 19 qg4 § doq vy famr o
g 2 W 7w F 2w ¢ fa Form ave
gz & Ardy fqOw & Iz fa oft
& I F Y Fearad @ 8, foq aw dwy
AT A 91 1 faandy =@ & A
T ¥ ag A5y 9 {5 99 Eaw wr agrar
I WX IT AT ¥ FATST ¥ SATEr
&qr forar 9mg, oY fe @@ g @
% gxv & few dw afY feur mar
9% qE FUT TIF KT WA AATGT
AT 97 | NF AT G€ HL ARG FAT
war T ) wA @ owwar 3 fE
aZ TF FUT TAT @ W | g qZA,
Wafagw o T S gea
gt &, forr &1 W T 7 A
qrey A & | YA ¥ fETR aX Y 8T
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WA §, I FT PN W W N W
‘wrrny & §, ST wgt o wTy o Ty e
AT RS ¥ 1 9g aga & wrawns
fo wr 2a ¥ graew § ury AT
TY AT A, WX WG IF WIH X7
W om A I A, A A W
Iy ®) & ¥ 2w fegera & wiw
aaT #7 qg ¥ § wfafafaer ad)
w7 1 9% Y og v fegr ¢ fe
™ 3 & fas g5 w0 wd & yrg
gl 39 9T % I9ET | | WX A8 war
SITHT OT F7AT §—d1qL T §Y F7ar
F @R T Y I ¥ oy O
T AT AT @ W g = A oK
Y 37 &T 7AAT G R w1TT wvw A
Fcqg@c T R@E ) Roo WA ¥ 39X
19 & Qo XA FTAT & A 3¢ Aer
q Yoo A aF ®WTT 7 ¥ TR SATAT
&, SfeT g ww A T &, Ot awr
5 qYHE AYAT & | T8 & T ¥ dwg
a7 AT IF W R AT AALRTE T,
a f& 2w & wifgw feafa frey o
Wi aRA e fF feYs ¥ ame
FHTT 3R FT IMAT 69 A T @
2| I ¥ w7 qg @ ¢ T gemw W
72 T { W e FT a9y T
eTae e Jeg g 3 1 owETRE
TWE T W= TR Yo &Y wF HY
9 3FETea & o FATF I
T E—3 Q7 T A S T )
g WA AN £ Y a3y AT
w@ & | afonw ag & % w9 o e €5y
Faafy #r oreTa & Ay St #vefy &1
T T A FiAa 3N ¢ R fEv g |-
fef—me s o agmar—2dr qeft L1 &
78 frazT 3T g g fe wo-Afa ot
q FiAT o T W @I WA F
ag 9T Wifgd & w9 W &
WX 39 § I I AW A g F SArRwT
Gar gxgr #%, AN e dew ¥ WY &
W A T ¥ W GYA ST AT § |
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[ wwow feg)

|y 7 % ¥ W7 97, Y 9T gwaw
w¢ = famr oy &, forw *Y fs wrerer
et T @ & fam wfe
¥ et qaed & fawfad® § voroy &
WIAT TFAT §, T T NN AT ATAT &
¥ ag frdem s W § e ag ot
IR T HT AT AT WY &, &% oy
sreqe w2 &, fam o w1 W et
qTqTAT Y | T & AW QA F @D
g &, of fr oz ¥ agT W gU
2 | T ¥ R A[AT K AST §7 9y
¥ #frqx agat § A I9 T At &= i
o

qvxg "t & o1 geween foad g,
IW & WIH FFdT $1 GGET FFY FAAU |
e Y wow gwEy & feafesr w2
A F I qE & AR agaE ¥ oA
T & &g 7 oqw A 97 7 &,
gafed G &Mt *®1 §¥ UwveEm A&
FERT N ATAT AE € | IgAT At
%9 AL T KT AT & 19w 2, AfFA
| g FT AT T&A & T, A 5y
T WIS &1 GHAWA &K ¥ {H AFaT
Y ®YE FET FE ENT ) TH ¥ agT W
R B HIGET AT | QY sgawdr Y
e Tifeg o #% & &7 39 SN w1
giwaImE A fsyR faw g
arar s &, a1 fE IR o #
wraTasaTd &Y gfa F A9 Tww IuT
o & fm w1 Arew e ¥ faF
T A AT qear &, ¥ & ¥ F
WET 9FAT

e g fF mamr =< &
¥z ® ok R g g e
e #Y wraE qgew & fad gy
QIS T T F ATAT ® WX K
TFTAT AT T & | RET a% F Y FgT-
fam s@ ST e &, I H 9 F o
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W et S & o arg § fe g
gua @ e fee o & oo e
w1 o Freror firgr 9wy fie ool W
o wyfer T o ot - oA o ST
T FAT X, 4 TE WY LT B TN
e d—yfy s —am | W
w1 £g T 7 fadw fea—ww alx
¥ IAT 92T & R A | A F WA
ot F wey o were gw w9 g v dvw
TmER, & g A AFEE g o o
ST o gy Afr §, 9 w99 gy
& g 1w wfw srww o R s
W gfrsream s frarams, v yw &
g Y w1 waEr gen | 39 & fg
TG ARIE | A MY AT FHT H
foa dm g 2, formr { arqror s
& AT QR AR AT 1 I gy § &Y
YA AT @, AT W@ EFE, 3T & a4
FT gy 78 oo 2, zaré ¥ fawar &,
9 T & g 39 & a wIE aEr
UE FT AT AN H IV AT W FIT qEA
9T 37 1 faveiT 7 Iw@ ) O
W AF g AT |

gH /9 H tq a1 7 faam
frar smar &, &= & mfes wasar
oGy &, fom & grae sarer @ W
g & sl & FF 9T F wwrae w
gt agr e an g i gw w1 ag fY
yor g arfgw fv ofeaft 2 &
arfxgi &1 s gfawg & JiEr &
gAAEr T A & FEfag gw 39 wfys
fawfag T o A a8 ¢ 793
g ST 39 qE FT g AT 2 AW &
f& g7 ® 3a=1 A ferar 239 & fog
dare g arfed 1 g9 ®Y A9 1 e
f& w1 gw wow grfagt &1 3a4T glawng
2awd g | e § T 9 gfaw 2wl
aFa g, 2 F fag fa A & w fad
7g a1 T@ AT H AT Ay gt g
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¥ O $AT ST WY LT 6T &
T wY T ey {1 ¥ gy Wi
% vyt firdly v Y & 1 oo goerd
ot Wy gone A fegem &
Frar v fawra v & o ot 99
wrermrgemr s fad k| se g aw
g W vl & o QA1 7 WL i
¥fier v wad=m ol g §, o ofedy
Tt gt ¢ o' 3w afoard & e w¢
T A AY duT oo §, IW oWy Wl
¥Rl ® /e, fasewt 9w feafa &
¥7 fif T2 T 99T ¥ e w
U FA & 97 aur fawme & ag
ardft W 7€ = A & asd g,
New AT gw I &
o o Y ST @ AL T 97T FY AAr
P A I o T,
QAT & ATH 9 T A T5 S TR
WA E, IF GIAT FY THA 417 § g
A AT T AR R IRE R |
A S s T amgagraE
AEY W Y ¥ | T AT W XAy
& af@ ¥ AT & F¢ T F ave
W7 afeqrdt F1 Argar garfaa 7 g
T TE BW @9 ¥ fawe ol geam
F1 0% 1 | o feveaw ¥ faww
sikaufa & for ag wrawas & f&
A1 AT & ATYA 4gd gL &),
e I FY BTN HWaRqT "= &Y,
w31 &1 f5 s & afa g5z fear
T o1 WY & fawr oz & A
ITA | o GUT g OF FHO TR T Q@
g1 wuwar g % @ & =@ w1 agw
e T

# ux fagea Wi T AT ATHAT
£ | 99 I AR FE AT H A7
oY ¥ a1 g% IW avy w7 Ay Sy §
o fr &2 & faafesr & ot R, W
IR & gea § gy § ) ST Wi
¥ ¥t I sy wrofay W
&y Iy § Ok I AN q¢
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by wff W R & o i g e
w1 3R O afer e f, I Y
T AT P Fqrw g &0
oy o o W arer v § @
TORT o & v ¥ AfFT =37 W 9T
WY QTR &R & fad dure WY 4R
¥ ) 3zt o e 3 Dy o gqEor
v @ &1 fom A w1 avpaor fs wrew
#rq dvw % foafow & fear 41 €@
AR & wE AT g FF g ot b
WY AR AT R §, TR w9 W ek
TEY Ay At WK g far Y oA
£ o7 aw & fog sfer s &Ar
ohed WY x& 9 faare oft wdr far
arT arfgd |

Shrimatf 1la Palchoudhurt (Nab-
adwip): Mr. Deputy-Speaker, Sir, I
welcome this measure It ts a con-
vention that the Centre must help
the States and I do not think that
anybody disagrees with it, because
the States do need the money for
the second Five Year Plan and the

Centre must come to their aid i1n some
way

At the same tume, whenever any
taxes are levied, at least equal ameni-
ties should be given for that. Here
you are charging the tax at the same
rate, whether 1t 1s first class fare or
third class fare; whereas the ameni-
ties provided to a third class passen-
ger and a first class passenger are
never the same, yet the tax will be
the same. That Is why I say that this
rate of taxation is very unfair and
unequal Surely, the Finance Minis-
ter must consider the fact that the
average person is going to be bur~
dened with some more taxation when,
particularly in places like West Ben-
gal and Bihar, he has no food and
no clothing. If he is to be burdened
with this tax on top of that and that
too at a rate which is the same for
the first class passenger and the third
class passenger, it is neither eqtita-
ble nor fair, no matter what help it
may give to the States.
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[Shrimati Ila Palchaudhuri]

I hope the percentage of taxes will
be loocked into by the Finance Minis-
ter and reviewed. If you look at the
10 per cent. tax on fares for distan-
ces over 500 miles, it 1s a great bur-
den. Take the fare from Calcutta to
Delh;, this would mean that you have
to pay Rs. 10 more for Rs. 100 as tax.
That 18 a very heavy burden for the
average” person. 1  would certainly
say that the percentages should be
reduced. It should be something like,
1, 2, 24 or st the most 3 per rent.,
though even that is very heavy, and
it should be different for 1st class and
3rd class fares.

Another point 1 submit is the case
of students. You have said, after 30
miles gll fares are gowng to be taxed.
There are students who travel more
than 30 miles daily, particnlarly in
my district, from Krishnagar to Cal-
cutta. They will find this a very
heavy burden, and their education it-
self will suffer. Because they have
not got the money to come and stay
in the hostels in Calcutta, threy come
from far off places and with the ut-
most difficulty their parents put up
with their travelling expenseu.

8hril Sinhasan Singh (Gorakhpur):
Season tickets are exempted.

Shrimati la Palchoudburl: Season
tickets are exempted, but I would like
to have an assurance that the price
of the monthly tickets will not be
raised. Although they may not be
taxed, if the price of the monthly
tickets is put up, it will mean a great
hardship for the students. Moreover,
these students travel mostly in third
classes ont a daily basis. They will
feel the brunt of this tax, as gquite
often they do not have the money to
buy monthly Tickets.

Another point I want to submit is,
whenever a taxation proposal 18 made,
if the people are told for what speci-
fic purpose the tax is going to be
used, the general public will feel
there is at least some sort of justifica-
tion for the tax. But if this tax is
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going to be absorbed in the general
fund and we 4o not know for what
specific purpose it is going to be
used, then the taxation seems still
heavier. When Wwe compare our rail-
ways with foreign railways, it iz a
very unfair comparison, because the
standard of living in other countries
cannot be compared to the standard
of living in India, we cannot compasare
what our people can pay with what
foreign people can pay. Railways
and communications form the core of
the Plan and therefore, even though
this tax may go to the States, I think
it should be speciied as to what
specific purpose the States will use
this money for. I hope a part of it
will be used for providing more
amenities on the railways ang the
rest in other specified ways. If it is
used for providing more amenities,
there can be some sort of justifica-
tion for imposing more tax on a poor
people, who are already over burden-
ed with the problem of lhiving and
among whom, enthusiasm for the Plan
is surely dying out. It has been diffi-
cult to find enthusiasm even for the
Independence Day celebrations,
because there has been no food and
no clothing. When you impose this
taxation, do you think the average
person can have any enthusiasm for
the second Five Year Plan?

So, T hope that this taxation will
be reviewed. The taxation should be
at a much lower rate and certainly
there should be some difference bet-
ween the taxation on first class fares
and the taxation on the third class
fares.

Y o AITIAN Ay (TE)
IR AEIT, AT ¥ gH AW A WA
AR ASAT Y EHE FTH G &
T aw ¥ o £ AT T wL WA
¥ gura awl faw gk wwm Sefenr
g @ ¥ | W Far & wfufafa o= o
fage oW g7 F=aT W g Ay Ty
§ & feddy ft S Twreamr Wy gwdE wEAT
gATt fad et wfzq € oA & ) sy
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& mey wgQY ¥ aqn avslt ufingre g7t
aga & whw &, wiwd o w7
# f& 3@ & gR sufewm am §,
IW WY AW T IV APT wewd grr
WA v s F A I €Y ATA N
fag e T & 1 w7 A dur faww 8,
faa w1 w1 3t @ AE wT AW
wig az ol @ 1 Wi ag frde g, R
I & T o7 WK A IA & 9w
"7 T & 1 0T W A 47 & 37w
&1 @ AR wT WY & e TR
| w0 &7 & fAag § s
dar afY @raT ¥ ; gw s gfw sma-
ac Thw wAar & wiafafy § wwfad
vt w3 gyl fdgw Ak @R
v g, & fewasfagy & g
WY T W W hEe A v O & fE
X &7 e WG HL AT A &L | qH
@A AT E Fgw & ST wY
awrs ERf, 59 A F= T S9 wY
wfearé grit | Afes @ ¥ I0 WY
8 g% i wigd € f o= woeY wreeHT
FET A Y ey aw v, wfuw ¥
wfa® g7 T T AZ W AT O @
Ram A 1 vhhg aw ag dwr A
wufy, T AW A Afwsy IvwEAw TEY
Y aFar & | ¥ AE ¥ WH §H W9R 2
¥ wfasy w7 &9 v Q@ & A g ford
g e gy arar @ fe gy wT weaTEY
® g £ FIfw faqr scamg nig
#r oA wT AN FIFT, "I @47
I3% g W 3Ry A wrEwar
P ¥ AT geed o s faqdy 2w &
£ ourow &= § o §, ¥ A e A A
& o warw wv afma ot ufes & gfus
AT ® T ZH W K 9T AT A1fEh
WX § A 18 &7 q9GT w@T g | Afw
X § g TeaT § f6 waR 2w & afred
gt wfes & wfaw sTam st ¥ g
a7 wel T e v e
W awd §, g oo 2w & urfes
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Iufa 7 e ot §, av fat g o
g & 70w aneEt 9T Wt T & G

 Foa E WX § | yafed, SuTsaw W,

T & AT TF AT FI-HET ZAT {1HA
gufeqa feqr amar &, oaF 2% s@ W
WA 3w F g Aqr gy A ¥
FEF AT g¥ar § W @ el
WA agA QX ¥ s foa & o
sfafifw & 37 & wfasg wY @i svrea=
T & A I A g Iwfa s
g

¥ Q9 T qQUAT 9 $T AR 6T
ferioe gt TR I9fera & fodt
Y o e frdTe 93X gU#, 99 WY
RTaT T A G | T H WTR WY
=T XY 71T OF Fauyg § o I W arar
q¢ 3ww T e faww 3 = A
I gfaard arfmt w1 & avelt &, IT WY
AITH T TATT ZHAT FHIR §THA Iafeqy
war g W @A &f e F vu fadaw
1 wwfed  awdw ad s § fe oy
ATE WY FFET (5N fadaw &7 gudw
# g9 WA ¥ g9 g4v §g ol
ATAT W /A F @ K F@T E, o wv
fos fo & Wt 99 T wEw

Ay qEA | WY W IF A&7
g § B v gfeeal & aroy ek
§ | TF arr &G A Y AW R ¥ Y
I ®) AP & [0, TH WA
fad o O e v & | gEY A
& g1 g o e g st & g AR
% fad avx & &1 19 gwi i
FIFT T WHOr % w5 fog gEe
NE T T T WET g )
T & aRTw,  naTa, Qe vy
T oY & e ¥ fa? wx
¥ freer q33 1 A sl F & gy
X § 7w & fed gt vy
ot & arg R 7w & fed gy
TR A RAT oo
o s F @ T am A §,
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CRE A &
gfhrEd fad fawr ) @ &
frardf st ur IR § | W W & |EC
w7 § aw v | 5E W oY wga
aEd T TR 9T & T w1 §,
I ey & frafedr & g7 *r o
T awdt § aar gER oV & § fow w7
W w<t F g WK @ Spew g &
&y sord & &, smmanr = g,
gormfr § st wfer g @
AT® & | €7 ST Aoy ¥ srfecy
HER e § sgau= § | A% war
a8 & oA A o wind §, fe R
w fiem & & @t & faoer wraer
g & Wi I 8 arEdr w1 fen
figear feg ot ¥y & Bfww g AT
Y # mrveT e et o F gafed
¥ TF &Y wqrar STt 1 8 S
# YEAT wawy wgAT wgar § s o o
TXHY & GETHT § 97 T A T sy
¥ g wR® # awy wws WA
dar v ¥ oY g #@ & a1 OF
frnff g amrsRA Faga e & A
AL 91w WX T & R ¥ O qHET q;
T frame ¥ W ¥aEr ey o wfs
¢ 5 @ ga sl & afay & =
O T 4T g, WET faacor wy @
W firg Aot & S ¥ fraer wraeAr
gt 2

wor gATX aA fedm 9w qifg
QYT &Y FF AT FT 9 W
I G0 F & faw g7 07 Y wran-
gwar & | g% g Tdw aar § wfa-
fafir & oY AT a7 AWAT o S &Y A
2 fegua e frm g A Hrawdr
TOR FFAT WY TR J4T 7ATE A aw
o T & g o a% fi6 3w uw 0w
o ¥ G W A=A ®OFST FIE
gaft & 7Y o XY 1 swfag dar A9
qap w3 i fey ot w3 fadaw w7
A W EA § &3 iy T ¥
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wfafafy & fag s wfer g 30
afz ga € FT TEIEY w7 'HEE w1 &
ot gw w9 faafas gz & arws o
wY gz A T awy § wife agt o<
&3 ¥T g0 0AT & §wq quAr 79w
ATAT W FAE ® wT TG vy )
T it wa & 37w wfafafe g s 4
IENT IWfT WT e wTAT X, IEET
aoET KT § A o8 auw s fis
forem T gy TEd WROF ew
# T IaET eg W fggra & Iy
T | § HF gwes san § Wi
TR ¥ WY @ ffrgrow
daT S qg T FTAT § ¥ IAEY O TH
w1 w7 a7 3 S g @ YT gawT
gguur w2 WX gz W@ fr SEwT
wrzg @ Y, foeoerand a1 ), W
T & qq7 39 99 %1 geeEm A €y faw
fort firore ®To & g v T Hrav &,
IEHY 7T @ A 91 & fw faaar
wfa®w goet T X aFAT 8, SH
o wifgd 1 afE gaR dar Ady fear
W ga= W1 &9 guTY @er § 9rar g,
IEHT FFIO fFar & gw Ave FEs
& firGr WYz g gRTR fog S & g
feem  guadfa gromT Y QU FE &
fag zaATt 9TH ATYRY WY 9T E | T
dra #Y WA gU F ww Fdaw w1 39
HaryAT & arg foewr F iy fax s=m
FHYA FATE |

W T $a7 W * fa g av
§ IRFT ST FEIT | F &Y FHTL ATHA
o fadas g ar o i w39 &
HFT T A 97 AT 4T T 94T 43 gU ,
a9 ¥ I7F § T & F G 2/ &
WA fEar T W1 W agA e
W 3g¥ 9 @ f5g v 4 ) fadee
w7 g ¥ THT I faer 7 F
fag & famsy fr gw i smer 9 @
Y off gt &R ag TOET &Y ATE A
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&4 ¢ AT Y gy, gur Y s
wx g fely N W i e §, LN
v % ww wEr gwrg wfawre §,
T et wor ¥ zar zw Tl WY €
o o Y oy e & e ey s oY
wadeT &1 1w oy W wfee & & AW
¥ ATt § oY $E TT F A E, ITRY
G R & o g Flt oy % W
X & A I woHw TE A @ feoaw
ZqT qTd & | W gW ey e 7 oy
feg o & fog w27 & O oW W@
A g R e ama g
# wrgaT g dege & o 22 fearf g
¥ o afaa g afgn | w7 & w5
Yo i axw & AT & FAuarwg w18
Tug A FTAT ST WX WAL IAE 94
AT ZT & IEWT AT FT FAGT ATAT AT
w=gT A | ¥ WIAHT IAAT AT
Efﬁ Yo WM AW !N T aTAT
5§ F g iR} E, T
T &

v FT fav 7 #f FAWA gL
fag w3 feg, & & ag g@d gz
K o {gdee FAE q wiged 69X
T & fou ST %9 g9 w9 &Y
gz & @ IWE ;@ FT I
R0 TITX FT f&qr #X R0 A & &
& F oA faw 5o & g fr fow
g wod gfast ¥ arg formaa £
T IAR FTEY Y D a3 wwIC
#Y foamoa &7 3 @7 9= X F g
FTH a1 sgfeaal #1 % W F AvEar g
fF & ¢ AT 1 qgT F Yo W F &
"X TAT ¥49 § I #T qqHA<T H1
¥ g FOAL Y ATEAY

g% | itw 2 a7 . 09T 9 gnm

o) saro. @ e AT wEAT X e
oo YT Arfew 1 IRl AERE S g
gag feqm ¥ SR AU A 2 fw
# 7w faug ¥ oA ¥ $ft wEEw 9%
A T i 7 AL w0 gETT W &L
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wH Amwmg e @i ¥
91§ wfawia gaer § WY I o T
m@nﬁﬁxomﬁmwa’tﬂ
% =g 7 sV o W IR T A AW
¥ ag = oy, W SoeE & q1q #
ag A faet WA Ay &, ¥ ST ANl
¥t § Wk IniR v § fr faw
7T Wy TEE @w w6 |

Jirsaw AT Agd W@ A AW
FE a7 gwet ff, AT e A eg fr 0
¢ | wwiag ww St A aTer O
WX & I AwTEr W] € any wF ay
3fam grn s ™ awg 3y Wi aredt
w W wodr I v o FEw fAw
S gl

o Wi jEy (FRAHGT) - IIvEAE
agrET, | g T FE | & 19 fuaw
%1 fagrr: fadw sz g | 391 w1 w1
it &Y it w1 Y g @ ey aw
frdas & Fra = wr qw age @R
®T %17 §TqT AT QT WX °F dww oy
arfat o age fsar s | ATCY WY
gfaary w3d3% AT 1 € AT w7

- wfuwTe Xar § f ag ¥w & omi w4y

g | 37 qwAT §0 & off g wwar §,
FTE ¥ oY, AR F W AR Wy oA
g gFar g dfeT agt baw W vy
N gier @y ¢ e 5 s o
AT At ) 59 3fer & @y faduw
A § |

98t a% q9a¥ia Qe & fag
wfes v FTEaA L, 9 g9 qg 7 98T
FT F1 § fF domr 18 T o A
e ALY &+ g 2w ¥ feg 3 W)
e s & fag & e afz s
ST FAT HL W H TET $ &7 g
T Tt fameT s s a1 Iuw I
FrEY w7 T & A fedfw d=radia gioer
¥ wurw grv wifge, sfeds gar
JfET | AT & ATH 9T ¥IT AR
&g Wy wd faewy fe s agr aft



10971 Railwey Passenger

[=: arxif)
wy sy ot 3 feafr w1 awft § fis
Fr %7 AT T & € faeg Y o
# afy Tz 4 e @y ey
aoere g fear & or T & o iy
o dba vt & 1 F aww § e e
Foee | WreA WY e ¥ fae
w1 wifgg

= fadgs <wr T @ 9AW o Wi
gfte & ¥y wewma feqr my ¢ W)
g jfee 7z § f 9g®, gat W it
o & DI arfy g% § T ¥ g ar
Q1 g Wi Ak 4 e o W
) WY oz A F dE e
g T AT AT WYT T AT @y fawr
HTAT 9T | qE WA WD A AE ¥ W
qgd W N g & Fgare @t ow
Do kdmerfaaaam @
1 s & fr afs aoFe v 2w WY
AT HTAE guwdT & ot et &=
& gt ey &) v faeg g @
wrET =wfEw |

W g g fage s= s
afFamie ¥ Hg ¥ 99 OF
qra g e forg ogd fe § WA T
T WTTA *Y gy FT 8% § W S«
are & wfafom s 3@ arm s =w
fear arat & 1 a7 WY XA v § 3w
A0 guw F 7Y g 1 W9 W =T
w1 i %3 | ¥| frvw 7 o o deed
&1 gwrAw Ad fear T ¢ 1w O
9T FHT ATHT AT § A I %7 R
aY 72 9> &Y A ZaT, W Igwy 2w AT
7 AT qQ¥T | A AT AW @ AT
WY R e as W
TR £ WO s e o awa ¥
frrfr oo @ dwm o
AT w9 9% | 49 fAew feor fe e
X & gifeaY gT gy W A "mAr
wifgg Wi O W SAET g A
T § @ o MW aw o dfay

30 AUGUST 1957

Fares Bill 10972

o & awT W &, ww Rl Y e,
fay & &% ww o gy & fon
AT qeuT &, 9% @ ow Ay o
¥ arfrdt ®1 g 2w ¥ vy TwT WY
WfET W TS W g aF F P
T W FY T AT & av A R Ak
st a8 ey

W OESY ¥ qg W W § A
¥ ara & fe oF i Ay gATd W %
g & ¥ fs s ofie & ufis
arm ®%, W ¥ {0 Avi § ool W
TF ATT & AT FEL AW & §0 & |y
T oqifaa % WX @ aE U #T
T UF THRIHT FTAT AR & Ik fag
W gy & o w & Amies g
w # onid, g, fed vk 2 qufs oF
AT %€ 7 TEHT qEEAT #7 )
fareg sremr oz § o = R w7 &, ferm
T w3 gU & s e ww SR i
T FX 9T ¥ U FHTE) ©7 /I I@EAT
ATEAT ¥ | 97 T T ¥ A9 9 ApbAa
# wfies qhrm ot e, gfnt
wy gy Y wife Geadta g Ar
¥ g vt B I w1 W /e
o\ A% 819 A oy a3 4 5 g
¥ & guen g e gg v wfa &,
uAETs § W S g fEw oW
ey § Saw Sifga @ Ivew )
H/TY &7 AW Y AT F F AT IY F I
T &7 % Frrrer Y W awe
e ady aun . ferarmedft e &
ErigA e @rd ¢
¥ e agvy, faak o qE@T AQY
IN gud & fag dar Ao AT dw &
®|oaE

# TH FHTA HT QS FEAT WA
Tt Tt B Sfew dar 2 ar e
TET, T A F & g & dar wetw g
¥ frwrar T 1T & Wi oy fraan ot
ww ik fag o T § R gw &



1973 Railway Pomenger

# ¢ faias w1 gad ff v wwar )
# yowr fogrew: fedndy g ot oY
= ¥ A § A% g § A [T
Fafeqn fed § ot e aqrasy fod andd

Shri 8. C. Samanta: Mr. Deputy-
Speaker: Sir, first of all,....

Mr. Deputy-Speaker: Some hon.
Members are now making up their
mind and indicating their desire to
speak, I am afraid, it will be diffi-
<cult to accommodate. ,

Shri 8. C. Samanta: I would request
the hon. Finance Minister to tell the
House the reasons which led the
Cabinet to choose this section of
taxation on railway fares and freights
to be taken up at the moment. The
TTaxation Enquiry Commission, in its
report, Chapter X, paras 8, 9 and 10
said that the question of policy which
arises in this connection is whether
it is appropriate at this stage to use
article 269(1)(d) of the Constitution
to levy a tax on railway fares and
freights. Under this article, such taxes
may be levied by the Union; but the
net proceeds thereof shall be distri-
buted among the States within which
such taxes are leviable in accordance
with such principles of distribution as
may be laid down by Parliament by
law. The Railway Minisiry 1s opposed
to the levy of such taxes. The Rail-
way Ministry objected to it At the
end, the Taxation Enquiry Commis-
sion, in its recommendations said that
at the present moment it is inappro-
priate to levy any tax either on rail-
way ‘fares or freights.

1 may also draw the attention of
the hon. Minister and the House to
the recommendations of the Estimates
Committee of this House. I happened
to be a Member of the Estimates
Committee when the Railways were
taken up for scrutiny. Our Chairman
had correspondence with the Vice-
Chairman of the Planning Commission
about the alloiment of money to the
Railways during the Second Five Year
Plan. The Railways had a modest
estimate of Rs. 1480 crores. But, the
Planning Commission could not
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sanction it. They sanctioned only
Rs. 1108 crores. So, correspondence
went on between the Estimates Com-
mittee and the Planning Commission
and the Planning Commission said that
they will try to enhance the amount
for the Railways, let the work go on.
That is, they admitted that the Rail-
ways require more money. While it
is admitted on all hands that the Rail-
way department requires more money
for its developmental work, how is it
possible that on railway freights and
fares another tax could be imposed
by the hon. Minister, not for the pur-
poses of the Union, but for the pur-
poses of the States?

I would urge on the hon, Minister
to tell us the conditions which led
them to impose this tax at this time.
Instead of imposing this tax, the Rail-
ways could have been asked to
increase the fares and freights and
to have more surcharges on these
things so that the deficit that they
owe to the Planning Commission
would not be there. While not allow-
ing the Railway Ministry to increase
their fares and freight, I cannot
understand why this taxation has been
brought to the House for sanction.
By this it must not be understood that
we do not want to help the States.
The States must be helped with the
amount that we can give, but not by
this imposition. I remember the pro-
verb, Rob Peter to pay Paul. This is
something like that. While the Rail-
ways are wanting money and tne
Planning Commission has given an
assurance that some money will be
given to them, though not the whole
amount, at that stage the resources
that the Railways have at their dis-
posal are being taxed and taxed for
the improvement of the States, So 1
would request the hon. Minister to

put before us the reasons for doing
this.

This morning I raised a point of
order. My intention was to ask, why
should not the Railway Minister do
this. It is a Council] of Ministers.
Any one can do it. The Constitu-
tion allows eny one to do it. Then
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why ‘should it not be moved by the
Railway Minister, when this coneerns
passenger fares? However, I am not
raising that question now. Only, the
condition of the Railways should have
been looked into by the Planning
Commission and the Cabinet and this
measure should not have been allow-
ed to have been brought before this
House as it has been deccribed as
inappropriate by the ‘Taxation En-
quiry Commission and the Estimates
Committee,

Shri Balasaheb Patll (Miraj): It
has been stated just now by the
Finance Minister that this Bill is for
the taxation of railway fares, but the
very heading of th.s Bill is something
quite different. It speaks about the
Railway  Passenger Fares Bill—it
never speaks about taxation whatso-
ever, at least in its heading. And
the reason is very simple. In fact, to
the passengers who are going to
travel by railways this tax will be
nothing else than an increase mn the
fares. Because, the machmery that
is going to be used is the rallway
machinery. The very tickets will
show that there is fncrease in the
tares. They will be collected by the
ticket collectors. And the amount
will go, first of all, to the railway
machinery and, secondly, to the Union
and afterwards to the Stales. Then
the simple thing was that it ought to
have been brought before this House
by the Railway Minister,

But the Railway Minister cannot
bring it for the simple reason that
looking to the net gams and the in-
comc that the Railway earns every
year, we find that the net ga'ns for
the ycar 1853-54 for the Railways
are Rs. 2,56 lakhs, for 1954-55 they
are Rs 9 crores and odd, and for
1955-56 they are Rs. 14 crores and
odd. That means that every yecar the
Raslways are gowmmg to get something
meore by way of profits. When the
Railways are earning this sort of pro-
fit each year, it is very dafficult for
the Railway Minister to tax or to in-
créase the fares at this stage. There-~
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fore thiz job of taxing or increasing
the fares 1y an indirect way has been
lett to the hands of the Finance Minis-

ler.

And on whom is this taxation gomng
to fall? In this connection we have
to see what were the rates and what
will be the increase when thia tax
comes ,nto force. Looking to the two
classes of passengers at present, ndame-
ly the first-class and the third-eclass,
it is very interesting to know that the
first-class passengers in 1851-52 were
charged at 30 pies per mile, white in
1955 this was reduced and brought tn
15 pies. On the contrary, the third-
elass passengers in 1951-52 wers
charged only 3 pies, and it has been
increased to 6% pies in the year
1955-56. That means that the third-
class passengers, among whom the
poorest people come, are already pay-
ing more to the revenues, that is
double. On the contrary, the rich
people who travel by first and second
classes pay less. In this way uvery
year the Railways get from the tturd-
class passengers Rs. 108 crores and
the flist-class passengers pay only
Rs. 20 crores That means that it this
taxation comes wmnte force 1t wil fall
upon the person who nas little

pay.

Then there is the theory of taxanoul
upon those who can bear 1it. It 1s
stated in the name of the Plan, “the
second Five Year Plan must be com-
pleted, where is the money™ ard s
on. And Government say, “Wcu are
going to Increase the per capttt ire-
come of the poor man"”. Bunt locking
to this taxation I must say that what-
ever little the poor man has after
payving the excse duhes this year,
whatever remains in his pocket is
taken away by this indirect taxation,
which comes in the form of iucreas-
ed railway fares. :

Is it justified—that 1s the quesdaon
which arises. It is all right to have a
Plan to have its completion. Whether
t1 should be born by the rich o: th2
poor people, who are the people who
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can bear, who has got the rgpucity
to bear this—from these p-ints of
view also the Finance Minster has
not considered’ this Bill

Therefore my suggestion 1s this.
Just as during the consideration of the
Wealth-Tax there were s0 many ex-
emptions and concessions given and
many things done in the case of the
richer people, so also mn this con-
nection there are certain exemptions
needed for the p-orest classis. For
instance there are places of industry
to which the poor people, who have
no work i the mofussil or on the
land, go for work, for labour. These
people have to travel mase than a
Hundred miles Therefore 1f tnes<
poor people who cannot pay are to
be exempted, there should be an
exemption up to 150 miles at least,
so that there will be some relief of
the case of the very poorest class of
people who have no work in the flelds
and who have to go to the cty.

Secondly, there is the question of
students who go to the big towns for
their education. Th:y are very-iday
travellers. And 1f this tax is to be
mmposed on them there will be hard-
ship. The hardship will be not only
upon their education but upon their
poor parents who with difficulty try to
educate their children, Therefore there
must be a concession m regard to
them There must be a concession to
a certain extent at least in the fares
of the third-class,

Thirdly, the tax proposals in this
Bill are five, fifteen and ten per cent
of fares and so on The person who
has to travel longer has to pay more
first of all and, secondly, there 18 the
tax and he is taxed 15 per cent. more.
My sttbmission 1s that only § per cent
of i1ncrease may be allowed irrespec-
tive of the distance that one travels

That 1s all that I have to say.
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[ Fagre feg)
A IRT R AT AT 4 andg I5 K
g wwT ®W g AT
# wfegarely &1 A wT, Afwd
| qRWAT ¢ & gt o axs qrer &
‘§gT T & 5 § g W fue angE
FEEATAE AT F FAE T &
IE GTVTAT § K& AT IF FAT |
Mr. Deputy-Speaker: Now, 1 cannot
.call any oOther hon. Member. We
have to pass on  to non-official busi-

ness. So, I would ask Sardar A. S
:Saigal to move his motion.

15 hrs.

¢OMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

SIXxTH REPORT

Sardar A. 8. Saigal (Jan)gir): Sir,
I beg to move:

“That this House agrees with
the Sixth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 28th August, 1857.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Sixth Report of the Com-
mittee on Private Members’
Bills and Rcsolutions presented
to the House on the 28th August,
1957.”

The motion was adopted.

RESOLUTION RE: APPOINTMENT
OP A COMMITTEE TO REPORT ON
A CLEAR-CUT PRICE POLICY
FOR THE IMPLEMENTA-
TION OF THE SECOND
FIVE YEAR PLAN—
contd.

Mr. Deputy-Speaker: The House
-will now resume further discussion of
the Resolution moved by Shri A. K.
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to report on @ Clear-Cut-Price
Policy for the implementation of
the Second Five Year Plan

Gopalan on the 17th Audust,, 1957 re-
garding ‘Appointment of a Committee
to report on a clear cut price policy
and machinery for the implementa-
tion of the Second Five Year Plan.'

Out of 2} hours allotted for the
discussfon of the Resolution, 31
minutes have already been taken up
and 1 hour ang 59 minutes are left
for its further discussion today.

Dr. Ram Subhag Singh was on his
legs. Before he resumes his speech I
would like to ssate that there are
some amendments that have since
been received. 1 would like to find
out whether the hon. Members are n
their scats and whether thev want to
move them.

Shr1 Diwan Chand Sharma; He is
not present and so it is not mowed.

Shr: Shree Narayan Das.

Shri Shree Narayan Das (Dar-
bhanga): Yes, Sir, I am moving.
Mr. Deputy-Speaker: Shri Radha

Raman; he is not here; so it is not
moved

Shri Khadilkar (Ahmednagar): I
am moving, Sir

Mr. Deputy-Speaker:
Renuka Ray.

Shrimati Renuka Ray (Malda): 1

am not moving but I should like to
get a chance for speaking.

Shrimati

Shri Shree Narayan Das: I beg to
move:

That for the original Resolution,
the following be substituted, name-
ly:—

“This House 1s of opinion that
the rising prices of various essen-
tial industrial and agricultural
products as observed in the econo-
my might unduly hamper the
progress and execution of the
Second Five Year Plan, and
accordingly suggests to the Plan-
ning Commigsion to examine them
with a view to ‘formulate’ a





